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INTRODUCTION 

I, the Chairman, Railway Convention Committee, 1980, having been 
'.authorised by the Committee to submit the Report on their behalf, present 
1shis Second Report on action taken by Government on the recommendations 
..contained in the Fourth Report of the Railway Convention Committee, 1977 
on "Delegaion of powers to General ¥.anagers, Organisation of Zonal 
Railways and Organisation of Railway Board's Office". 

2. The Fourth Report of the Railway Convention Committee, 1977, was 
presented to both the Houses of Parliment on the 22nd December, 1978. 
The replies of the Government to all the recommendations contained in the 
Report were received by the 9th August, 1979. Further Information on 10 
points arising out of Government's replies was also called for. This was 
furnished by the Ministry of Railways in batches and the last batch was 
received on the 15th September, 1980. The Sixth Lok Sabha was dissolved 
before the Report could be fiualised by the previous Qlmmittee. 

3. TIle Railway Convention Committee, 1980 called for latest information 
in respect of Government's replies to 8 recommendations on lst, 6th, 21st 
:and 23rd January, and lst April, 1981. The information was received frOm 
the Government in batches and the last bath was received on the 7th April, 
1981. 

4. The Committee considered the replies of the Government at their 
sittings held on the 5th and 21st January and 9th April, 1981 and finalised 
·comments thereon. The Report was finally approved and adopted by the 
<Committee on the 9th April, 1981. 

5. The Report has been divided into following Cbapters:-

I. Report. 

II. Recommendatio~ which have been accepted by Government. 

III. Recommendations which the Committee do not desire to pursue 
in view of G~vernment's replies. 

IV. Recommendations in respect of which replies of Government have 
not been accepted by the Committee. 

(v)r~'-:·'-' 



(vi) 

6. An analysis of action taken bf Government on the recommendations. 
contained in the Fourth Report of Railway Convention Committee, 1977, is. 
given in Appendix IV. It would be observed therefrom that out Of 2S 
recommendations made in the Report, 9 recommendations i.e. 36 per cent 
have been accepted by the Government. The replies in respect of 16· 
recommendations i.e. 64 per cent have not been accepted by the Committee. 

NEW DELHI; 

April 24. 1981 
Vaisakha 4. 1903(S) 

D. L. BA11HA. 
Chairman, 

Railway Convention Committee." 



CHAPTER I 
REPORT 

POWers of General Managers (S. Nos. 3 to 7-Pa.ras 1.39 to 1.47) 

The Railway Convention Committee (1977), in paragraphs 1.39 to 
1.41 of their Fourth Report, appreciated the approach expressed by the 
Minister of Railways that decision making responsibilities should be vested 
with those who were close to the scene of activitieS"'llnd it should be made 
possible that in day-to-day working most of the decisions were taken at 
the Divisional level and the balance of the decisions at Zonal level so that 
most of the administrative problems and local demands could be tackled 
expeditiously at the lower levels, avoiding thereby references to the Rail-
way Board involving administrative delays. As Q logical corollary to 
tbis approach, the Committee recommended that the General Managers 
should have full powers in all matters excepting policy matters which have 
all India ramifications, or which involve postings, transfers, prom:ltions, 
etc. of senior management personnel. 

2. The Committee h,ad, in paragraph 1.42, considered the claim of 
.' the Railway Board that they confined themselves to. the policy formula-
tion, planning, coordination and overall supervision of the Zonal Railways 
and the General Managers were allowed to function freely within their 
delegated powers. Noting the huge establishment of as many as 2565 
officers and staff in the Railway Board, the Committee felt that th~ very 
factor of growth in staff in the Railway Board was indicative of the fact 
that there was a \strong tendency for concentrating more and more powers 
in the Railway Board. 

3. In paragraps 1.43-1.44, the Committee observed that too many 
restrictions have been placed on the exercise of powers granted to the 
General Managers and felt that the time had come when there should be 
freshness of approach to the question of decentralisation. 

4. In paragraphs 1.45 to 1.47, the Comtnittee expressed distress at the 
fact that as many as 33,000 representations on various day-to-day matters 
-of railway administration were received annually by the Railway Board 
from the railway users and as many as 50,000 from the Railway person-
nel. This, the Committee felt, was an indication of the fact that rail users 
and the employees were not able to receive prompt attention to their rep~e­
sClltations at the field level, and, therefore, they approached the central 
'Uuhority either themselves or tMough their elected representatives. The 
( 'ommittee felt that if the ZOllal Railways had adequate powers, and were 
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also manned by officers of proven calibre and leadership, there was no 
reason why it should not h,ave been possible to attend promptly to those 
rcpre~ntatjonll and render satisfaction. The Committee, therefore, observ-
ed that the reasons for 'no improvement despite successive attempts at 
-greater delegation of powers to Zonal Railways, needed a more detailed 
probe -by an independent body of experts in the managerial field and re-
~ommended that the entire matter of delegation of powers to the G.:neral 
Managers, the exercise of such delegated powers etc. might be remitted 
to a small team of experts in management and finance, not connected with 
the Railways for an in.-depth study and that the team might be asked to 
submit its report within six months. 

5. In their reply, the Minist~y of Railways have stated that the Gene-
ral Managers and lower formations are equipped with sufficient and ade-
quate powers to enable them to take on-the spot decision on as large 
number of items as possible. The delegation made to the General Mana-
gers is by and large negative delegation indicating the limits on a sman 
number of specific items beyond which they have to obtain approval of 
higher authority. The negative delegation is comprising only of 58 items. 
In respect of other items of day-te-day working the General Managers 
have full powers. According to the Ministry, the powers at present dele-
gated to the General Managers are quite wide and compare favoutabl, 
with those enjoyed by other Ministries/Departments of Central Govern-
ment. 

6. The MinistrY has also intimated that the entire matter of delegation of 
powers to General Managers had been remitted to the Indian Institute of 
Public Administration and further delegation will be considered on receipt of 
their Report. 

7. In a further communication to the Committee dated the 8th Sep-
tember. 1980, the Committee informed that the matter was referred to 
the Institute of Public Administration on 4.4.1979 and the Institute sub-
mitted an Interim Report on 16.5.1980. Their final Report is expected 
by the end of December, 1980. According to the Ministry: 

The recommendations made by the Institute (in its Interim Re-
port) are under examination and that only after the final 
report is received, a comprehensive picture will be available. 

8. The Committee Dote tint after the presenfation of the Fourth Re-
port In J)e(ember, 1978, it took the MbUstry of Ranways abont four 
months to take the concrete step of referring the matter to the IndIan Insti-
tute of Publk Administration for study and report. The liistitute took 
.. ore than a year to present au 'interim' report. 'The Committee Jeam 
that sUltou'" the final report wu expected to be I3vaUabie by December~ 
1980, It laad DOt been submitted by Ole Institute by tile KhecIalecI d.te. 
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9. The Committee deprecate the lalsurely mlUUler ia which the RaiI-

-way have moved in the matter. They require that the Ministry of Railways 
should immediately lay dowu reasonable time schedules for die Institute to 

present its final report ud also for Hseltfo examine and take decisions 011 
1IIe suggestions auuIe therein. 

10. De Committee would also like to be Informed of the recommen-
odations made by the institute of PubUc Administration and also of tJae 
.action taken thereon by the Ministry of Railways. 

Grievances Machinery (S. No.8 Para 1-48) 

11. The Railway Board had informed the Committee that although 
they did not generally intervene and gave directions on items which were 
well within the powers of General Managers but in all those cases brought 
to the notice of the Minister of Railways or the Railway Board by M.Ps. 
'and MLAs etc., and when after examination it was found necessary to issue 
-certain direction, the same was done even though the General Managers 
were fully empowered to take decisions on the concerned issues. The Com-
mittee had also observed that the Members of Parliament in the midst of 
their multifarious activities would indeed like to confine themselves to major 
questions of Government policy. However, if individual grievances which 
were not ':,edressed promptly were brought to the notice, it would only be 
natural for them to seek redressal of such grievances through the Minister 
()r the Railway Board. The large number of individual grievances existiq 
'on the Railways was evidence of the fact that during 1977 alone as many 
as 79613 petitions/represent.1tions from the non-gazetted personnel were 
Teceived by the Railway Board, 31348 by the Zonal Headquarters and 
77525 by the Divisional Headquarters. The Committee, therefore, recom-
mended that the real solution to the problem would lie in setting 
up an adequate and impartial grievances machinery which could inspire 
confidenCe among the staff and attend to their grievances speedily and 
impartially. 

12. In their reply to this recommenda.tion, the Minister of Railways 
have stated that most of the representations of the staff relate to transfers, 
regularisation of appointments of casual labour, direct appointment or ap-
pointments on compassionate grounds, non-payment of the dues, seniority, 
promotions etc. To deal with these representations, adequate machinery 
exists in the Railway Board's Office as also in the Zonal Railways. The staff 
baving individual grievances are also aUowed ,to see PersonnelOftkers, Chief 
:I;'~rsonnel Officers and General Managers at nominated hours of nominated 
days. During these meetings. staff can represent their individual grievan-
ces and remedial measures possible under the rules are taken to sort out 
tlte same. 
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13. The CommiUee are not satisfied with tile general statement of the-
Ministry of RaHways that adequate machinery exists both in the Railway 
Board's Office as also in the Zonal RaU.wtyS to attend to the grievances of 
the staff. ne very fad that .. a large number of representations are re-
ceived everyday by the Members of ParDament. the Minister of Railways, 
Railway Board and also by the 7..onal Headquarters of the Railways is 
indicative of the filet that the existing arrangements for the redressal of the 
grievances of the slr.tff is far from adequate and it does not at aU inspire 
confidence of the employees. . ne Committee therefore reiterate their 
recommendation that the existing arrangement for redressal of grievances 
should be reviewed and furtber improved upon so that the "griel'ances 
macbinery" at all levels attends to the grievances of tbe staff more speedily 
and impartially. With a view to inspiring confidence, the representatives 
of the stan: should also be actively associated with the grievances machinery 
8t all levels. 

Standing Committee of Divi.~ional Officers oj Zonal Railways for redressal 
of public grievances (Recommendation No.9, Paras 1.49 and 1.50) 

14. In para 1.49 of the Fourth Report, the Railway Convention Com-
mittee, 1977, observed that the Railway Board received on an average 
30,000 represenl6tions in a year from rail users on various matters such as 
short supply of wagons, dl'lay of wagons in transnt, claims for compens:1t!on, 
refund of fares, non-receipt of consignments etc. which showed that there 
had not been prompt and sati5'facto,), disJ*lsal of their griewmces at field 
level This called for setting up of an effective machinery to deal with such 
arievances. 

15. In para 1.50, the Committee felt that there should be a Standing 
Committee of Divisional Otncers to deal with the complaints of the users. 
The Standing Committee migbt visit leading industrial centres and sta1ion~ 
which provided the bulk of mil traffic so toot they could listen ,to their diffi_ 
culties and -:-esolve the issues and render full satisfaction. The days of their 
visits, time, venue etc. should be notified well in advance so that all con-
cerned could place their difficulties before them and seek redress. 

16. In reply furnished on the 9th August, 1979, the Ministry of Rail-
ways stated inter alia as follows:-

"It is true that sizeable number of representations are received from 
rail users every year on various matters in the ~oard's Office. 
These re'presentations mostly relate to claims for compensation, 
refund of fares and fre~,ghts, refund and waival of. w~rfage and 
demurrage, non-receipt of consignments and complamts regard-
ing catering. reservation and other allied matters. 

The administrative machinery at the Divisions and the Zonal HC'dd-
quarters level have been given adequate powers tp deal with 
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these problems of the rail users. XXXX Thus, the problem is. 
not of inadequate delegation of powers to the Railways since 
adequate powers have been delegated ,to the Railweys at various, 
levels. With greater efficiency and consideration, the number 
of representations can be reduced and the Railways are makipg. 
all efforts in this direction, XXXX 

At important stations, a Station Consultative Committee has already 
been set up to look into the problems of rail users of that Sta-
tion. In addition, Divisional Railwey Users C~ultative Com-
mittee functions at each Division. The Zonal Railway Users 
Consultative Committee also functions at the zonal headquar-
ters level. All these Committees meet periodically. In addi-
tion, the Divisiont!l Officers regularly go on inspection and the 
rail-users generally meet ,them and represent to them their 
problems. The cuil users also do SO during th~ time of the 
inspection of the Divisional Superintendent and the General 
Managers when they go out on inspection on line. 

In view of the abOVe!, it is considered that it may not really be neces-
sary to constitute a Standing Committee of Divisional Officers 
for this purpose. However, since the Committee heve made 
this Suggestion, the Ministry are issuing instructions to the Zonal 
Railways for appointing such Standing Committees of Divisional 
Officers on certain nominated divisions on an experimental 
basis who may visit looding industrial oentres and, stations for 
listening to the difficulties of the rail users and resolve the 
issues on the spot. 

The question of retaining these Committees on a regular basis as 
also the extension of this scheme to other Divisions will be 
considered on the basis of the experience gained over a period 
of six months. II 

17. In the subsequent communication received on 17,th March, 1980. 
the Ministry of Railways stated that the Standing Committees comprising of 
Divisional Officers were set up on an experimental basis on a few divisions 
and experience of these Committees indicated that no new grounds had been 
broken in dealing with~omplaints of rail users. No useful 'Purpose would, 
therefore, be served by setting up Standing Committees of Divisional Officers 
on a regular basis. 

18. The matter was cOIl~idcred by the Railway Convention Committee, 
1980, at their sitting held on the 5th January, 1981 and the Committee 
desired that the Railway Ministry should be asked to furnish copies of the 
final Reports of the Zonal RailW'aYs regarding the Standing Committee of 
Divisional Officers set up fo:, rcdre!;sal of public grievances together with 3' 

Memorandum indicatmg decisions of the Ministry on the recommendations 
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-contained therein. Accordingly, the Ministry of Railways were asked on 
·6th January 1981, to furnish the required information fmmediately for the 
,use of the Committee . 

. 19. In the reply receiwd on the 20th J,anuary, 1981, the Ministry of 
~lways stated illter alia as folJows:-

"The Railways were asked to furnish a final report by 31st Decem-
h.:r 1979 to enable the Ministry to examine the question of 
retaining these Commi.ttees on a reguklr basis as also the exten_ 
sion of this scheme to other Divisions. 

IDitially, the MlOistry itself had its own reservations about the 
.cheme', yet to give the recommendation of the Railway Conven-
lion CoD1lllittee a t.ur trail, the Zonel Railway~ were asked to 
set up such Committees on trial basis. 

It would be seen that in many a case the work of Standing Commit-
tees set up on experimental ba~is overlap the work of the exist-
ing Committees. Having regard to all these considerations; a 
decision was taken with the approval Of the Minister for Rail-
ways to give up the experiment." 

20. The above reply of the Ministry of Railways was considered by tho 
Railway Convention Committee at their sitting held on the 21 st January, 
1981. The Committee did not agree with the reply and insisted that the 
information asked for by them must be supplied without any further delay. 
Accordingly, on the 21st Ja.nuary, 1981, the Ministry of Railways were 
asked to furnish, latest by the 30th January, 1981, copies of the final 
Reports of the Zonal Railways' Standing Committees of Divisional Offi-

·cers together with details of Divisions were experiments were performed. 
dates of meeting, Minuts of meeting etc. The Ministry was also reminded' 
in this regard on the 18th February and again on the 10th March, 1981. 

21. On the 1st April. 1981, a communication was received from the 
Ministry of Railways forwarding therewith copies of tlie Minu:tes of the 
meetings of the Standing Committee of Divisional Officers of Zonal Railways 
held at Jhansi Division (Central Railway); Bilaspur Division (South Eas-
1ern Raliway); Hubli Division (Southern Central Railway) and Palghat Divi_ 
sion (Southern Railway) wbere the experiments are stated to have been carried 
out on trial basis. The perusal of these Minutes, however, does not reveal 
as to why the experiment was finally given up. Further, the final Reports 
of the Zonal Railways regarding the working of these Standing Committee~ 
'On the basis of which a decision was taken by the Ministry of Railways to 
discontinue the experiment, have not been furnished to the Committee~ 
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•• %%. Despite repeated reminders, the Ministry of Railways . h3~e Dot· 
furnished copies of the final Reports of the Railways regariJing the stand-
ing Committees of DMsional Officers set up' for the redressal of public 
griev~lQces etc. On tbe basis of which decision was stilted to han been taken' 
by the Ministry of Railways to gi~e up the experiment. While deprec:oting 
the c:Jsmtl· manner in which the directin of the Committee caning for the 
documents bas been treated, the Committee require the Ministry of RaH-
ways to lJtkt: a special care in futlll'e to furnish promplly such plpers, do-
cuments. records or information as may be called for by them from time· 

to timf 

23. In vicw of the fact that the documents caBed for by the Commit-
tee have not been furnished by the Ministry of Railways, the Committee' 
are not convinced of the plea taken by the Ministry of Railways that "no 
new ~rollnds have been broken in dealing with complaint of rail users" by 
consfituting these Standin~ Committees and that "no useful p'urpose will' 
be served h~' setting up Standing Committees of Di~ision Officers for this 
purpose on a regular basis". The Committee, therefore, reiterate their· 
earlier recommendation for the setting up of the Standing Committees of' 
Di~isional Officers without loss of time, on a regubr basis, . 
to listen to the grievances of rail-users, to resolve the issues on the spot 
and to render full satisfaction to them. The Committee would like to be-
appri,"cd of tbe action tllkenin this regard. 

Over-staffing ill Railway Board (S. Nos. 15-17, 20, 22, 24 and 25, para 
Nos. 3.41-3.45, 3.48, 3,50. 3.52-3.53-3.58) 

24. The Railway Convention Committee, 1977, observed in their 
Fourth Report presented in December, 19}8, that dcspi<c the rcrflistent 
criticism in Parliament and elsewhere with regard to disproportionately 
larlle number of officers and staff in the Railway Board. hardly any v.'ortb· 
wh-ile reduction had been effec'cd in their numbers. The Committee re-
commended that a critical examination and review of the staff and officers" 
stemgth of the Board might be entrusted to an independent organisation 
which might also inc~ude non-officials who are manage~ent experts and·. 
who have not been connected with Railways. The CommIttee also stressed 
that the Report of this body should become available ~~hin six-:n0ntbs ot 
its constitution and Govemment should also take deCISIOns on Its recom-· 
mendations within a reasonable period, say within three months of the· 
l"eceipt of its Report. 
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25. In the reply /furnished on 9-8-1979, the Ministry of Railways have 
:stated inter alia as follows:-

"It is proposed to set up a Departmental Committee consisting of 
Economic Adviser as Convenor, Director, Efficiency Bureau 
and Director, Statistics and Economics, Railway Board to study 
the problem in detail, taking the year 1951-52 as the base year. 
The Committee would examine the new activities started in 
the Railway Board after 1951-52 as well as increase in work-
load since then and assess the requirements of staff and officers 
at various levels core1ating these with the recognised norms and 
yardsticks. 

This Committee is expected to submit its report within a period of 
3 months. On receipt of their report, the need for undertaking 
a further review of the strcngth of officers and staff of the Rail-
way Board by an outside organisation independent of the Rail-
way Board, including non-officials who are management experts, 
would be examined by this Ministry." 

26. In the subsequent communication dated 15-9-1979 the Ministry 
. of Railways stated that the Departmental Committee had already started 
'functioning and was likely to submit its report within a period of thrcl! 
-months. 

27. On 29-4-1980, the Committee were again informed that the De-
-partment Committee had completed a major portion of their work and the 
-report was expected to be submitted shortly. 

28. Again~ on a specific query, the Ministry of Railway informed the 
tCommittee on 8-8-1980 that the Department Committee was set up on 

23-6-1979, it submitted its repo~t in May, 1980 that the recommenda-
'fions/observations made by the Committee were being examined. 

29. On the 7th April, 1981, the Ministry Qf Railways further inform cd 
'the Committee that the "Depal1plental Committee had mllde in. aU 76 
observations/reco~mendations. So far as 33 observations are concerned. 
-no action is called for. As regards 43 recommendations action has already 
been initiated in respect of all of them. Whereas, decision has since been 
taken in respect of 22 recommendations, the balance 21 arc at various stages 
,of consideration". 

30. The Ministry have also stated that out of these 22 recommenda-
'rions on which d~sions have been, taken, 6 recommendation,; have been 
: accepted in :principle ~nd action would be initiated for their implementation. 
,'Another 6 recommendations have not been accepted. The- remaining to 
necommendations pertain to the Directorates of Railway Planning, Statistics 
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and Economics, Efficiency Bureau, Economic Adviser's Unit and Opera-
tional Research Cell. A decision had been taken to entrust the study in 
respect of these Directoraets to an outside agency and the Ministry of 
Railways have addressed the Indian Institute of Public Administration in 
the matter. ' 

31. In daeir Report presented in December, 1978, tbe Committee bad 
desired that an 'indeoendent organisltion' may be entrusted with the task 
of reviewing the strength of Officers and staff in Railway Board and their 
report should be made available within six months of the setting up of the 
said body. The Committee had aL'iO emphasised tbat the Government 
fibould take decisiolls on the recommendations of the Committee within 
three montbs of the receipt of tbe report. It took tbe Ministry of Railways 
as iong as seven months to set up a Departmental Committee and this Com-
mittee has taken about a year in presenting their report. Further, although 
the report of the Committee was received by th Ministry Of Railways in 
May, 1980, the report nl1S till the last information came in April, 1981 
still under the consideration of -Government. 

32. TIle Committee take Ildverse note of the casual manner in which 
the recommendation of tbe Parliamtmllh'y-Commiiiee has been treated by 
the Ministry of Railways. The Committee would like the Ministry to take 
special care in future to initbte action in pursuance of their recommen-
dations promptly after presentation of the report of the Committee. 

33 •. De Committee are not satisfied with the reference of the question 
'Of over staffing in the- Railway Board to a Departmental Committee con-
sisting merely of Railway Officers. In fact they were averse to this course 
'Of action even when they had made the recommendation in their original 
report -" 

The Committee can do no better than to quote their earlier observa-
tion on this matter, namely:- , I 

"De Committee would have ordinarily recommended that the ques-
tion ofl'eviewing critically the strength of tfie of6c:ers and staff 
or the Railway Board .hould be taken up by a hip-level Com-
mittee consisting of senior officers of the rank of Secretary to 
the Govennnent in the MiniSiry of Railways, tlii Department 
of Personnel etc. but they find that despite the persistent cri-
ticism in Parliament and elsewhere about the disproportionately 
large number of officers and staff in the RaHway Board hardly 
any worthwhile reduction has been eJfected in their numbers." 

34. A perusal of the report of the Departmental Committee, copies of 
",hich were reludandy made available to the ColDmlttee. amply proves that 
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the reservations expressed 6y the Committee iDJtiaUy were weD founded .. 
While a sizeable part of the report is devoted to adducing justificatiOB for 
the growth of staJI in the Railway Boai'e1, tbe assessment aad coaclusioas 
in respect of individual Directorates of the Board hardly go beyoDd. 
making weak and often vague. Suggestions for rationalisatioD of their func-
tions l\oitb a view to avoid duplicatioa and over-lapping of work and to--
secure belter man-power utiDsation. This was never the infention of the 
Committee. 

35. The Committee are informed that out 0( total 43 recommendation4j 
colltained in the report, decisions have been taken on 22 recommendations. 
6 of the recommendations have beeD accepted, 6 reCommendations have-
not been accepted while 10 recommendatioDs are proposed to be referred 
for study to the Indian tll5tftute of Public Administration. 

36. The Committee are firmly of the opinion tbat unless the entire· 
lI1atter of the staffing in the Railway Board is referred to an independent 
Committee as originally recommended, DO objective and worth while study 
of the problem would be possible. The CommiUee, therefore, reiterate 
the followin(:l recommendation made in paragraph 3.54 of their original re-· 
port, namely: 

" ........ Ibat such a critical examh:ation and' review of the· 
officers and staff of the Railway Board may be entrusted to 
an organisation independent of the Railway Board. This 

. organisation may also include non-officials who are manage-
ment ex~rts and who ItJlve not been connected wltb the· 
Railways" • 

Modern Management Techniques (S. No. 19, Para 3.47) 

37. The Railway Convention Committee had found that the modem 
management techniques introduced recently in the Railways were primarily 
confined to certain limited areas of management and control such a:; main-
tenance of statistics, inventory control etc. The Committee felt that only 
through adoption of new and modem tools of management backed by a 
proper management information system, the Railways could acquire a new-
look leading to increased earning, reduction of cost of operation and main-
tenance, elimination of waSle and enhancement of efficiency aU around. 
The Committee recommended tnat the Railways should draw up a com-
prehensive plan for the introduction of modern management techniques. 

38. In their reply, the Ministry of Railways have stated as follows:-

...... Substantial neadway has been made when compared to the 
position obtaining even a decade or two back. Some of the-
important modem techniques which are being used by the 
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Railways iDclude work study, operatioDal research, manaae-
ment feed-back devices such as statistics, toleprinters. calcula-
tors, computers, incentive schemes in workshops and sheds, 
ABC concept of inventory control, application of "Economic 
Order Quantity" inpurcbases, COSt reduction through value 
analysis, control through variety reduction, etc., etc. Rallways 
are also continuously carrying out large scale training, in related 
sciences of officers and staff in reputed management institutions 
including the Railway staff Con~gc. It is only by employment 
of these techniques that it has been possible to handle the 
phenomenal increase in traffic which has taken place since the 
oommencement of the era of planned development. For 
introduction of computers in key management areas, like wagon 
control, passenger seal reservation and financial systems, a RaJ!-
waY Study Team is cur:ently in U.S.A. to study computer 
system to replace the existing second generation computers with 
third/fourth generation computers. The work of this Study 
Team will, undoubtedly, further accelerate the pace of introduc-
tion of modern techniques, within the constraints of available 
sources". 

39. The reply of tbe Ministry of Railways in surprisinlly silent on tb~ 
ret'ommendatioD of Committee for drawing a comprehensive plan for the 
introdllctlon of modern techniques of management. The Committee 
reiterate the recommendation. 

40. The Committee trust that tbe Railway Study Team sent to U.S.A. 
to study computer system .... since returned. The Comlllfttee woold like 
to know the concrete results 01 tlleir study 80" its impact on systems BOd 
tedlIIifltiS in the Railways. 

Re-organ;satioll of th(, Rail»,.-,y Board (Sl. No. 21 para No. 3.49) 

41. R~commending that the Railway Board sfiould be organi!>C{1 on 
the basis of a Board of Director~ of a Corporate Body. the CC'mmittcc :n 
para 3.49 of their report observed 3S follows:-

"The main argument advanced in defence or the present staffing 
pattern of the Railway Board is that it is a technical and ser-
vice-oriented department and, therefore. it is advantageous to 
have officers who have field experience to man high level posts 
in the best interest of the organisation. Logically, this argu-
ment of technical nature of work should mean that rhe-e 
should not be proliferation of Additional Members, Directors. 
their Deputies. Assistants to the Deputies and so on. But 
the Committee regret to observe that the office of the Board is 

311 L~-? 
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organised practically on the same lines as other Ministries of 
the Unlbn Government with the usual· complement of subordi-
nate ministerial staff or perhaps worse in that whereas in an 
average Ministry there is only one Secretary and the number 
0,· Additional Secretaries/Joint Secretaries attached to him 
are 2 or 3 in the Railway Board bacause the Board comprises 
of 5 Members (who are of the rank of Secretaries) the number 
of Advisors (previously Additional Members) and Directors 
(equivalent to Joint Secretaries) is flS many a~ 27 Or so. The 
Committee feel that the Railway Board should be organised 
as a small compact body which should depend on the Zonal 
Managers for the feed back of information but at the same 
time capable of taking most of the policy and coordinating de-
cisions themselves. The C--Ommittee consider that tMs arrange-
ment would also be in the interest of Railways because then 
there will be quick decisions and the problems will receive 
direct attention of the MemTlers instead of paS'Sing througb 
several levels." 

42. 1n their reply, the ,Ministry of Railways have stated as follows: 

·'The Railway Board has been constituted tinder a Resolution of 
Government Of India dated 18-02-1905 and given statutory 
powers under the Railway Board Act, 1905. read in Conjunc-
tion with the Indian Railways Act 1890. The present set up 
has been evolved through the years into a management-cum-
technical organisation. The Railway Board has to perform 
certain statutory functions under the Indian Railways ~ct 1890 
and ensure that the statuary provisions are carried out by the 
Railways. 

43. The Ministry of Railways (Railway Board) ,perform dual function_ 
ODe as a Ministry and, another, as an apex professional body controlling, 
coordinating and running of the Railways from the technical and adminis-
trative aspects. As a Ministry, the Railway Board assists the Railway 
Minister in the discharge of ,bis responsibilities, ensures inter-ministerial 
coordination, undertakes liaison with the Planning Commission, Union Public 
Service Commission. the Central Vigilance Commission etc. The RaiJwilY 
Board formulates policies and programmes for planned development of 
Railways within the overa]] framework of the various Five Year Plans. As a 
Ministry, it also appears and gives evidence before various Parliamentary 
Committees, e.g. Public Accounts Committee, Estimates Committee, Rail-
way Convention Committee. All business in the Railway Ministry, and as 
such in the Railway Board is disposed of by or under the direction of the 
Minister fo~ Ranways who is assiolted by a Minister of State. 
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44. As the Chief Executive Authority, the Railway Board keeps a watch 

'on the implementation of its policies and progratDllltS by the Zonal Rail-
ways and its Production Units etc. It prepares the Budget for recei.pts and 
'expenditure for the Railways as a whole, makes purchases of certain import-
ant items of stores and equipment centrally, maintains a watch on the 
operational performance of the individual Zonal Railways, formulates a 
rationalised pattern of woduction in the various Production Units, prescrib-
es unifonn conditions Qf service for the staff in consultation with the 
Ministeries of Home Affairs and Finance and lays down policies towarc!s 
establishing harmonious industrial relations, exercises budgetary and finan-
cial control over the Zonal Railways and Production Units and allocates 
l'esources according to the priorities by the Board. Further, expenditure by 
each unit has also to be controlled within the individual budget allotment 
and the matter has to be central1y coordinated and the Parliament approach-
-eel for additional funds from time to time. These require a high level set 
up which is not necessary in a private firm organised on the pattern of a 
Board of Directors. It would not therefore be possible to reorganise the 
-existing organisational set up as suggested by the Committee." 

45. The Committee are not at all convinced with the ,reply giwn by 
the Ministry as no fresh grounds have been adVllnceci for not accepdng the 
recommen68tion. AD the points contained in the present reply were care-
fuDy consiilered by the prnioDs Committee wbUe recommending the re-
organisation of the edsdng set up of the Rahway Board on the lines of 
Board of Directors of a Corporate Body, The Committee would dlerefore 
like toreltcl'llte the recommendation as contained in para 3.49 of the 
Fourth relJOrt 'of die Railway Con"ention CODIDIlttee (1977). 



CHAPTER II 

RECOMMENDA nONS WHICH HAVE BEEN AcCEPTED BY THE. 
GOVERNMENT 

Rec:ommendad.. (S. No.1, Para No. 1.37) 
"Admittedly, the Railways' opeartions are so organised that while· 

the authority for policy making is vested in Railway Board 
(the Ministry of Railways), the execution is left to be done by 
the Zonal RailwaYs who are responsible for service in the field. 
To facilitate the work, there is a schedule of delegated powers 
in the Railways which was reviewed in 1954, 1964 and later 
by a Committee of General Managers in 1972-74 as a result 
of which enhanced powers to reflect the escalation in costs were 
incorporated. A further step was taken in January, 1975 to 
standardise delegation of powers from the Zonal General Mana-· 
gers to the Division Superintendents. 

Subsequently, in December, 1977 the schedule of delegated powers 
was further reviewed and according to the Ministry of Railways 
"in accordance with the Government's policy regarding devolu-
tion of authority to field managers/lower formations, the Minis-· 
try of Railways have delegated more powers to the General 
Managers covering almost all aspects of railway working by 
completely revising the existing Appendix vn to General Code,. 
Volume II". 

Reply of the Govemment 

No comments. 

[Ministry of Railways (Railway Board) O.M. No. 79-B (Rcc)-
4231, dated 9-8-1979] 

Recommendation (SI. No.2, Para No. 1.38) 

"The Railway Convention Committee (1973) were informed in Dec-
ember 1975 that the powers delegated to General Managers 
were ~dequate and in fact, the then Member Staff of the Rail-
way Board, who had earlier, as a General Manager. headed 
the Committee of General Managers (1972-74) which re-
viewed the powers delegated to General Managers, claimed 
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tben before the Railway Convention Committee (1973) that 
the General Managers had got sufficient powers to work_jnde-
pendently in commercial and financial matters within the over· 
all policy laid down by the Railway Ministry. It. was only for 
standardisation of certain overall policy that the G.!neral Mana-
gers had to make references to the Railway Board and that 
otherwise, in commercial, traffic or finance matters, they had 
got "absolute" powers. The Committee find that in spite of 
this, scope was still found to delegate some more powers to 
General Managers as late as in December, ] 977." 

Reply of the Government 

With day to day developments, the powers exercised by the General 
Managers or the lower formations cannot remain stalic. It is necessary 
that the powers delegated are reviewed at periodic intervals, to see that 
thes suit the changed circumstances and situations. For instance, finan-
. cial pow~rs delegated in regard to acceptance of tenders, sanctions of esti-
mates, write off of losses etc; cease to be realistic after some time on account 
. of increase in prices and wages. Likewise, when the volume of work in-
creases, corresponding enhancement in the powers to be delegated has to 
be considered. More and more powers have thus to be delegated on ac-
~ount of changes in the price levels and increasing workload and it was 
in this context that more powers were delegated in Decembe:, 1977. If 
's~h a periodical review is not carried out and enhanced powers not dele-
·gated from time to time, there will be proliferation of staff both at the top 
.and lower down the line. 

[MinistrY of Railways (Railway Board) O.M. No. 79-B (Rcc)-
4231, dated 9-8-1979] 

Recommendation (SI. Nos. 10 and 11, Para Nos. 1.53 and 1.54) 

1.53. The Committee consider that it is the duty of tbe General Mana-
ger as the Head of the zonal railway to develop management techniques and 
procedures so as to enhance efficiency of operations by rationalisation and 
effect savings by cutting out waste and rn general, make the entire organisa-
tion cost-conscious and time-conscious and suffused with dedication to public 
service. 

1.54. A logical corollary of the application of management concept at 
the zonal level would be to extend it to the Divisional level, as a Division 
is a viable and sizeable administrative unit. The Committee would like the 
Railways to consider the feasibility of directing each zonal Railway to de-
signate one Division as a model of efficiency in service and management 
~o that its example could be emulated by others. What is required is ft·' 
dynamic spirit of innovation and dedication which would win back for the 
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Railways the traffic for which they have ample capaQty and which would, 
help them to make this premier undertaking once more financially sound-
and a by-word of reliability and efficiency. 

Reply 01 the Goverament 

The Committee's observations are noted. 
, 

2. The purposeful use of modem scientific· management techniques and 
procedures is a principle which has been receiving duc recognition and has 
been progressively introduced on Indian Railways. The Gen~ral Managers 
and other senior officers are elttremely conscious of these developments snd 
are adopting many of the latest techniques in the field of engineering, opera-
tions, and administration but with due regard to limitations like adapta-
bility to Indian conditions and economics of such adoption. Some of the 
important modem techniques which are being used by the Railways include-
work study, operational research. management feed-back devices such as 
statistics, teleprinters, calculators, computers, incentive schemes in work-
shops and sheds. ABC concept of inventory control, application of "Econo-
mic Order Quantity (BOQ)" in purchases, cost reduction through value 
analysis. control through variety reduction, etc. etc. 

3. In orde: to develop an atmosphere of cost and time--consciousness 
amongst the staff, Railways are already carrying out large scale training in 
related sciences, for officers and staff, in reputed Management Institutions 
including Railway Staff Colleges. Proposals for restructuring of Demands 
for Grants have also been evolved and are being introduced from 1979-80 
for a more· sophisticated system of perfonnance budgeting and management 
reporting system. Identifying the "cash" content of expenditure and con--
trolling the same 1hrough "Exchequer Control" is now in force. Unit cost· 
determination is helping in cost control of va~~ous operational systems. 

4. Another step towards decentralisation of powers has been taken 
recently by posting very senior Divisions in Senior Administrative-Level-
I and Level II grades. 

5. For devising the introduction of modem management techniques. 
availability and deployment of significant resources in the shape of sophis-
ticated equipmeont, machinery, trained man-power, facilities for training, 
research, development and mainten,ance etc. are essential pre-requisires. 
Greater benefit can. therefore, be derived by the organisation as a whole if 
such activities are handled by Central units like ROSO, Efficiency Bureau. 
Operational Research Cen, Computer Cell etc. at Railway BO.lrds/Zonal 
level. Due care wilt be taken to see that the benefits percolate down the line 
to every unit in the field, including the Divisions. It may not, therefore, be 
desirable to make the Divisions the basic units for developing such techni-
quec;. However, the Committee's observations win be.liroaKhttO' the'notice oC-
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each Zonal Railway and they will be instructed to designate Olll! Div;sion 
as a mo<it;l employer of efficiency in service and management so that others 
can emulate its pe:"formance. 

[Ministry of Railways (Railway Board) O.M. No. 79-B (RCC)-
4231, dated 9-8-1979] 

Furtbel' informatiou caUed for by tbe Committee 

Please state the progress made in designating one Division in each Zonal 
Railway as a model of efficiency in service and management. 

[Lok Sabha Sectt. O.M. No. 21/2/1/77, dt. 2.g-19791 
Reply or the Govern ... t 

In pursuance of the recommend-ation made by the Railway Convention 
Committee. 1977, instructions have already been issued on 15th May, 1977 
to the Zonal Railways asking them to designate one Division on each railway 
as a model employer of efficiency in service and management so that others 
can emulate its performance. Reports on implementation of th-cse instruc-
tions by the Zonal Railways are awaited and the mattcr is being pursued 
with them. 

rMinj~try of Railways (Railway Board) O.M. No. 79-8 (RCC)-4231 
dt. t 5-9- t 979} 

Reply 01 the Government 
In pursuance of the recommendation made by the Railway Convention 

Committee. ]977, instructions were issued to the Zonal Railways to desig-
nate one division as a model of efficiency in service and management so 
that Ihe others could emulat~ its performance. As a result of these ins-
tructions the following divisions have been designated as a model of eli-
cieney in service lind management:-

S. No~ Railway 

J. Central 

2. :'ITorlhan 

3· North Ea!lltTJl 

4· Northeast Frontier 

5· SOllth Eastern_ 

i. South Central 

7. SOllthM"ll 

II. WestM"ll 

----------- ----------

. 

Name of the divi.ion dt'llignated as a model 
of .. md.-nC'y in ~r'n'it'e and manal(t"mMlt. 

Bombay Division 

Ferozpur ..... 
Lucknow 

Katihar 
" 

Bila.'pur .. 
Gunt:lkal .. 
Tiruehirap.lUi " 
BaroJa ~, ' 
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Eastern Railway has not yet nominated any of its divisions as a model 
of efficiency in s'~rvice and management. A reminder has been issued to 
E. Railway to expedite. 

lMinistry of Railway (Rly. Board) O.M. No. 79-8 (RCC)--.J.231, 
dt. 26-12-1979] 

Further iJiformation called for by the Committee 

Please indicate the action taken by the Eastern Railway in the matter 
<Jf nominating a1 !cUti! one Division as a model of efficiency in service ~nd 
managemcnt. 

[Lok Sabha Sectt. O.M. No. 22121l/77-RCC, dt. 23-1-1980]. 

Reply of the Government 

In pursuance of the recommendations made by the Railway Conven-
tion Committee, 1977 regarding nominating one Division as '8 model of 
efficiency in service and mana~ment, each of the 8 Zonal Railways (ex-
cept Eastern Railway) had designated one division as such. &Istcrn 
Railway has also nominated Asansol division as a model division. 

[Ministry of Railways (Railway Board) O.M. No. 79-B (RCC)-
4321, dt. 29-7-1980] 

Rec:ommeDdlltion (Sl. No. 12, Par. Nos. 2.19 and 2.20) 

The Committee note that the territorial jurisdiction of a Railway Zone 
depends upon the workload, pattern of traffic, operational and adminis-
trative requirements and that these Zones were not created on the basis 
of regional and linguistic considerations. The existing nine Zones are 
stated to be homogenous and compact units from that point of view. The 
Ministry of Railways have, however, added that in a forward looking 
IOrganisation, like the Railways, the question of re-structuring the RailwaY 
Zones remains under constant review and necessary coonges are made in 
thei~ jurisdiction as warranted on considerations of workload and adminis-
trative convenience. -

The Committee find that the headquarters of more than one Zon-al 
Railway are located in one metropolitan city. The Zonal Headquarters 
of Central and Western Railway~ have been located at Bombay, while 
Calcutta is the Headquarters of Eastern and South-Eastern Railways. 
Operational and administrative convenience as wen as the historical hack-
ground in whicb the various Railway Zones came into existence after Inde-
pendeuce are stated to be the factors responsible for this situation. 

While Committee would not like to precepitate any changes in the 
location of the headquarters of these Railways just 'DOW or in the immediate 
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future as this would entail huge expenditure and also cause dislocation to 
the staff, they do feel that the satisfaction of regional aspirations is an im-
portant consideration and it is, therefore, necessary that as and when re-
organisation of the Zonal Railways is necessitated in future, this aspect 
.should receive the at,tention so that the Headquarters of a Railway which 
traverses many States, are located as far as possible in the States, which 
·has the largest kHometrage of railway line falling in the jurisdiction of 
:that particular zone. 

Reply 0( the Goverament 

The suggestions made by the Committee have been noted and will be 
' .. pplied 'to the extent possible. 

2. It may, however, be mentioned by way of elucidation that the cri-
teria for location of headquarters of railway zones and divisions have been 
indicated in our earilerreply. The Indian Railways are nntional in charac-
ter and as transporters have to serve the needs of the rail-users and tradin& 
public in the most efficient manner. It is not usually possible to make 
territorial boundaries of even a Railway division, several of which go to 
make a railway zone, co-terminus with certain jurisdictional limits of a 
'State. State or regional boundaries do not have any important bearing on 
the functioning of the railways as such and the primary considerations 
kept in view by the Railway are the speed and efficiency of transport. 
For this purpose, administrative and operational requirements consistent 
with. efficiency and economy have been and should we feel remain the basic 
<:riteria for location of headquarters of railway zones and divisions. 

3. The existing locations of certain zonal railway hedquarters at the 
metropolitan cities of Bombay, Calcutta and Madras is in the interest of 
the railways as these are large metropolitan towns and are the hub of all 
industrial and commercial activities. They are also port towns from which 
very considereble to and fro movement of f:-eight and other traffic occurs. 

4. Indian Railways act as a compact unit and irrespective of the loca-
tion of zonal headquarters, the interests of the trade, industry and ,travelling 
public in different areas are catered for to the maximum extent possible. 
The headquarter.; of the Railway being the apex body mainly acts as a 
policy-making organisation while day-to-day execution of works, which 
affect the quality of service to u~rs are discharged by Divisions and Area 
Officers located at suitable places. 

5. However, as mentioned shove, the Committee's suggestions would 
be applied 8s far as possible. 

[Ministry of Railways (Railway Board) O.M. No. 79-B (RCC)-
4231, dt. 9-8-1979]. 



20 
........... (SI. Nos. 13 ... 14, ,... Nos. %.21-%.23) 

The Committee note that nine Zonal Railways have been sub-divided 
into S3 Divisions with varying areas according to operational and adminis-
trative requirements. The Committee find that the Headquarters of certain 
Divisions are located at places (may be because of historical considera-
tions) which are far removed from the centres of IT\"din commercial and 
industrial activities of the area with the result that the public are put to a 
great deal of hardship in the matter of contacting tire Railway authorities 
concerned at the divisional level. For example, the Headquarters of 
Mysore Division is at Mysore wheN3s Bangalore is the centre of industri'lil 
activity. Similarly, the Headquarters of the Khurda Road Division of 
Railway is at Khurda Road which is not the place of major industrial and 
commercial activities. 

The Committee suggest that the desirability and f.!<lsibility of locating 
the Divisional Headquarters at more central places keeping in view the 
growth of commercial and industrial activities may be k'<!pt in mind while 
reviewing the set up in each Zonal Railway in the interest of better service 
to the usen;. 

The Committee observe that there are five cities vi:. .. BombJY. Cal-
cutta, Lucknow, Nagpur and Secunderabad in each of which Headquarters 
of two Divisions are loc<lted. Of these three cities., viz .. Bombay. Calcutta 
and Secunderabad happen to be the Headquarters of as many five Zonal 
Railways also. Needless to say, concentration of offices in the metropoli-
tan cities which are practically bursting at .their seams, must he avoided. 
The Commitree, therefore, desire that the Divisional Headquarters located 
in these cities should be shifted as soon as conditions permit to somi! other 
central location. While deciding upon the location of Headquarters of 
Divisions in future, it should be ensured that the Headquarters of not more 
than one Division are located at one place. 

Reply of the Govemment 

The suggestions made by the Committee are noted. It may. however, 
be mentioned that apart from Divisional offices. Area Officers are also 
stationed in other towns, as necessary, to look af-ter the requirements of 
the raU-users and trading public. The examples given by the Committee 
regarding the present situation of the Divisional headquarten; at Mysore 
and Khurla Road will he kept in view, along with other such cases, when 
need ari!les for either shifting the headquarters of an existing Division or 
when locating a new Division. The principal criteria, however, f'Or deter-
mining the location and area of the railway Divisions jZones will still re-
main as hitherto, namely railway operational and administrative convenience, 
consistent with economy and efficiency in working. 
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As regards limiting only one Divisional b~quarters to one plaoe. the: 
·observations of the Committee are noted. _Here again the above-mention. 
ed criteria will be applied. 

[Ministry of Railways (Rly. Board) O.M. No. 79-M (RCC)-4231, . 
dt. 21-3-1979] 

Recommendatioa (SI. No. 18, Para No. 3.46) 

The second argument is that the increase in the number of reference~ 
from Members of Parliament and others has necessitated increase in the 
strength of the Board in recent years. The Committee have already dealt 
with this aspect in detail in the earlier Chapter. It may, suffice here to 
say that the growing number, in fact, is a reflection on the level of effi-
ciency and responsiveness of the machine:Y at the Zonal and field levels 
in dealing with representations and communications from Members of 
Parliament and other users. The Committee need hardly point out that 

-if the Railways are managed in the field in a business-like and efficient 
manner, the chances for complaints would be greatly reduced, if not 00-. 
vmted. 

Reply of the Government 

The obseravt,ions of the Committee are noted. However, it would be 
relevant to also recall the following obServations made by the ARC's ~udy 
Team on Railways, as quoted fn Para 7(ii) Chapter II of the Report of 
the Administrative Reforms Commission on Railway: 

"We are also told that the Ministers in the Railway Ministry receive 
daily a large number of letters from the Members of Parlia-
ment. The Bulk of these representations are in respect of 
individual cases involving transfers, promotions, seniority, etc. 
or punishments given to them; 15 per cent of these represen-· 
tations deal wi'h the provision of passenger amenities like plat-
forms, foct over-bridges, level crossings and in a few caaes 
construction of new lines. Only an insignificant number 
relate to some policy issues". 

The ARC did not express the view that these representations in any 
waY amounted to a reflection on the level of efficiency and responsiveness 
of the machinery at the zonal and field levels. For example. the represen-
tations on behalf of milway stan in matters of punishments, transfers, pro-
motions, etc., do not necessarily arise out of lack of responsiveness or 
machinery at Zoaal/Divisional level but perhaps out of a fond hope, to 
in1Iuence the decisions taken at the above levels, or to have them reconsi-
dered at the hi~est level. Similarly, representations on other staff milt-

• ters are intended to secure direct consideration at the highest level, of de-
mands like location of divisional headquarters, adjustment of boundaries 



22 
..of zones / divisions, construtcion of new lines and otbe rmatters-some of 
which are beyond the competence of the local administrations to decide, 
apart from relatively minor issues like halts for trains, opening of stations, 
award of vending contracts, etc. which the local administrations can decide. 

It may be added that adequate machinery exists and is being continu-
ously strengthened at the Zonal/field level to give the required attention 
to the problems connected with the railway staff and users. In the RaiL-
wa) Ministry also, co~muniactions from MPs and MLAs receive urgent 
,attention, for which special machinerY has been organised. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B(Rcc)-423J, 
dt. 9-8-1979] 

Recommendation (SI. No. 23, Pan No. 3.51) 

The Committee note that a suggestion to introduce desk-officer system 
in 78 sections out of a totol of 140 sections has been mooted. The Com-
mittee would like this to be im'P'iemented in letter and spirit so as to ensure 
speedy and conclusive disposal of references received from the field level 
etc. as also effect substantial saving in staff. In fact, as e result of intro-

, duction of this system in 17 sections, there has been a reduction in strength 
to the exteu.t of 23. 

Reply of Go"eroment 
The Desk Officers' System was introduced in 18 Sections in the Railway 

Board's office in the year 1976--77. Its further extension was stopped about 
a year back to avoid reversions of staff in view of a Study Team having been 
set-up to go into the actual working of the Desk Officers' System on the 

. Civil side by the Department cf Personnel and Administrative Reforms. The 
Report of the Study Teem has already been received and it has now been 
decided to extend the Desk Officer Scheme on the basis of fresh norms 
approved by the Cabinet Secretariat. As a result, the scheme would be 
further extended to as many all 60 new Sections. Thus 78 out of 140 
Sections in Railway Board's office would be covered in the near future under 
the Delk Officers' Scheme. 

tMinistry of Railways (Railway Board) O.M. No. 79-B (RCC)-4231 
Dated 9-8-1979] 



CRAnER m 
RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRE 

TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

(Nil) 
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ClIAPPTER IV 

RECOMMENDA TlONS ]N RESPECT OF WHICH GOVERNMENT'S 
REPLIES HA V~ NOT BEEN ACCEPTED BY THE COMMITJiEE. 

Recommendation (S. No.3, Para Nos. 1.39-1.41) 

"The Committee would like to pOint out that the touchstone for 
judging the adequacy and the prudent exercise of delegated 
authority w('uld be the extent to which the railways are able to 
meet the public requirements of wagons in full and in time, 
maintain punctuality of train services, minimise incidence of 
accidents and resolve all commercial and other difficulties with 
promptitude and, in general, inspire confidence in the public by 
the quality of service and in the Railway staff by promptly 
resolving their difficulties. 

So far as quantum of delegated 'I*lwers is concerned, the Comlllittee 
appreciate the approach expressed by the Minister of RailWaYs 
that decision making responsibilities should be vested with those 
who were close to the scene of activities and it should be made 
~sible that in day-to-day working most of the decisions are 
taken at Divisional level and the balance of the decisions at 
Zonal level. The Minister had also stated that with this arrange-
meat most of the administrative problems and local demands 
would be tackled expeditiously at the Divisional and Zonal 
levels avoiding thereby reference of the problems to the Rail-
way Board and the consequent administrative delays. 

In the Committee's view, a logical corollary of the above approach 
would be that the General Managers should have lull powers in 
all matters excepting policy matters which have all India rami-
fi<:ations, or which involve postings, transfers, promotions, etc. 
of senior manuement personnel. 

REPLY OF THE GOVERNMENT 

In a big and a comPlex organisation like the Railways, there are a very 
large number of items on which decisions have to be taken and implemented. 
The endeavour of the Minil'try of Railways is to see that the General Mana-
·gers and lower formations are equipped with sufficient and adequate powers 
to enable them to take on-the-spot decisions on as large number of items 
as possible. The delegation of powers made to the General Managers 
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is by and large a negative delegation indicating the . limits on a small number 
of specifIC items beyond which they have to obtein apProval of a higher 
authority. Out of the hundreds of items involving establishment matters, 
incurrence of expenditure, sanction of estimates, purchase of stores, etc., 
the negative delegation is comprising only of 58 items. In respect of other 
items of day-to-day wl1fking, General Maoogers have by and large full 
powers. 

The powers at present delegated to tl}e General Managers are quite wide 
and com'p'are favoul"ubly with those enjoyed by other Ministries;.oepart-
meots of Central Government. For instance, whereas on the Railways, the 
General Managers can accept tenders upto Rs. 1 crore whether it is in reS-
ponse to open tenders or limitt'd tenders or single tender, in the oose of other 
Ministries the powers are restricaed to Rs. 50 lakhs ·for open tenders and to 
Rs. 20 lakhs where contract is awarded on a single tender basis. Beyond 
these limits the concerned ministries have to obtain approval of the Ministry 
of Finance. Likewise, the Director General (Works) in CPWD can accept 
op·en tenders upto Rs. 40 lakhs only without prior approval of the Central 
Works Advisory Board. For single tenders, his powers are upto Rs. 25 lakhs 

only. The powers of purchase of stores by DGSD are also less; while he has 
powers of purchase by open tenders upto Rs. 1 crores, his powers of pur-
chase of proprietory articles by single (ender or by negotiated purchases or 
purchases where free com'p'etition is lacking arc restricted to Rs. 50 lakbs. 
Comparative position in respect of a few important items given in Appen... 
dix I will show that the powers of the General Managers are quite va~t and 
.are adequate to d<!al with the tasks assigned to them. 

[Ministry of Rly. (Rly. Boad) O.M. No. 79-M (Rcc)-4231, 
dt. 9-8-1979] 

Recommendation (S. No.4, Pan No. 1.41) 

"The Committee note the Railway Board's claim that they 
.. confine themsdvcs te policy formulation, 'p\anning coordination 

and overall supervision of the Zonal Railways and that th~ 
General Managers are allowed to function freely within their 
delegated powers It has also been claimed, as stated earlier, 
that these powers were adquate. If that be so, it is indeed 
strange that th.-re should be such a huge establishment with a 
strength d Os many as 2565 officers and staff if! the Railway 
Board to discharge these functions. As t1le Committee have 
dealt with the question of proliferation of staff in the Railway 
Board in a subsequent Chapter, it would suffice here to point 
out that the ve-:y factor of growth in staff in the Railway Board 
is indicative Of the fact that there is a strong tendency for 
concentrating more and more powers in the Railway Board. 
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Reply of the <;o.enuaeat 

The reasons Cor increase in the strength of steff in the Railway Board is. 
not on account of the tendency for concentrating more and more powers in 
Railway Board. On the other hand more and more powers have been dele-
gated from time to time to the General Managers and lower formations, the 
approach being that powers to be delepted should be the m;ptimum possi:" 
ble rather than the minimum necessary. As mentioned in reply to recom-· 
mendation No.3, the powers of the General Managers favourably compare 
with those enjoyed by the other Ministries, O'WO, etc. 

[Ministry of Railways (Railway Board) O.M. No. 79-B (RCC)-4231 
dt. 9-8-1979] 

Recommendation (S. No.5, Para No. 1.43) 

"A perusal of Appendix VII to the ,Indian General Code, Vol. II, as 
revised in December, 1977 shows that there are as many as 58 
mat~ers covering personnel, payments to persons other than 
Rialway emp]oyees, expenditure on works not wholly ch'iU'ge-
able to ordinary working expenses, stores matters and other 
miscellaneous item'.: on which prior sanction of the Railway 
Board has to be obtained by the Geneml Managers. While the 
Committee appreciate that for laying uniform standards in some 
of these matters, certain amount of policy directives from the 
Railway Board would be necessary, they cannot help feeling that 
too many restrictions have been placed on the exercise of the 
powers granted to General Managers with a visible tendency 
to centralise them in the RailwaY Board and thet they do not 
appear to be fully in accord with the needs, sta!us, duties and 
responsibilities of a General Manager whO has to manage a vast 
transport system under him:' 

R~ply of Go"emment 

As mentioned in reply to recommendation No.3, out of hundreds of 
item~ on which General Managers have to take decisions, there are only 58 
items covering personnel. award of contllllcts, sanction of estiJ,nates. etc. on 
which they have to obtain sanction of a higher authority in case the finan-
c::I1 limits prescribed for these specific items are exceeded. For ot'her itemS-
pertaining to day to day operational and transport problems, General Mana-
gers have by and large full powers. The restrictions placed on the exercise 
of powers by the General Managers are because of these following: 

(1) in establishment matters the Railways have to conform to certain 
norms in the context of the Railways being part and parcel of the 
Government and for the sake of maintaining uniformity within 
the Railway system. 
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(2) in respect of items suches acceptance of big tenders, sanctiou 

of major schemes, etc., it is necessarY from efficiency and ,. 
economy point of view to make use of the top expertise avail-
able in the Board. Even in such matters the highest executive 
authorities in the Held in other departments of the Government 
and the Secretaries to other Ministries generally elljoy the same 
or lesser powers than the Gener,al Managers. For acceptance 
of tenders, the limit for the General Manager has been pres-
cribed upto level beyond which the approval of the Cabinet 
Minister is to be obtained. 

[Ministry of Railways (Railwuy Board) O.M. No. 79-B (RCC)-
4231, dt. 9-8-1978 J 

Fu ... ber information caUed for by the Coauaittee 

The Ministry of Railways may kindly confirm whether 58 items 
referred to in reply covering personnel, award of contracts, 
sanction of estimat~ etc., relate onJy to-

(i) establishment matters on which the railways have to conform 
to certain norms in the context of the Railways being part 
and parcel of the Government and for the sake of main-
taining uniformity within the Railway system; and 

(ii) items such as acceptance of big tenders, sanction of major 
schemes etc. In case there are any items which do not 
fall in these two categories they may be identified and 
reasons for not delegating powers to General Managers in 
regard to those items may be stated. . 

[Lok Sabha Sectt. O.M. No. 21/2/l/77-RCC, 
dt. 2-8-1979} 

Reply of the Governllleat 

The 58 items referred. to in the earlier reply are listed in Appendix VIr 
of Indian Railway General Code Volume-II. These have been rcprod~ 

, ced at pages 64 to 78 of the Railway Convention Committee (1977)', 4th 
Report OIl Delegation of Powers to General Managers, etc. These 58 
items have been grouped into 7 categories namely:-

A. Gazetted Staff; 

B. Non-Gazetted Staff; 
3 I I tS-;..3 
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C. General-Gazetted and Non-Gazetted staft'; 

D. Payments to persons other than Railway employees; 

E. Expenditure on Works;' 

F. Miscellaneous; and 

G. Stores matters. 

It will thus be observed that these 58 items include items other than 
these pertaining to Establishment matters, acceptance of tenders and sanc-
tion of major schemes and powers have been delegated to the General 
Managers for some of these items as well. A statement enumerating some 
sllch items together with the delegations made is attached. It is only in 
respect of items such as sale of a portion of Railway line or of an item 
of authorised rolling stock etc. that no powers have been given to the 
General Managers as these are considered very important items involving 
policy matters. As mentioned in reply to another point, the entire matter 
of delegation of powers to General Managers has been remitted to the 
Indian Institute of Public Administration. Further delegation witt be con-
sidered on receipt of their report. 

81. 
No. 

Item No. 
ofApp. VII 

'lI'G-II 

STATEIIENT 

Nature of power 

-.-----------------------------------------

II 

" 

1Z9 General Mu.qen have powell to rd'und lara or &elahts, otherwUe 
than in accordaoce with the relevant Tariff rula, upto Ra. lZO,ooo 
in each cue. 

General Mmaaen have powera to the write oft' ol amounts due to 
the railway otherwDe than when they are irrecoverable upto RI. 
10,000 in each cue. 

Note.-ltema (19) and (go) do not apply to wbartiIF. demurrace. 
atorqe and Jolt property ~ which may be writteD oft' 
or refunded by Railway Administrations without the sanction 
ofhigher authority. 
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(il) General Managers have no powers for filing or deCc:ndill8 
an appeal in the supreme Court. 

(b) General Managers have powel'll to the engagement of 
couruel upto RI. 750 per day in Supreme Court or in 
Bombay and Calcutta, or upLO Rs. 400 per day elaew~. 

(c) General Managers have power. to pay fees upto the lcales 
fixed by the High Courts concerned. 

General Managers have powers to sell a railway asset other than 
a portion of a railway li ne or an item of authroi8ed rolling stock 
costing upto Rs. 3 lakhs. 

General Managen have powers to the write ofT of irrecoverable 
, losses of cash, .tores, tool. and plant-

(i) upto Rs. 50,000 in value when a railway employee i. in 
any way respollsbile for the loss. 

(ii) upto Rs, 1,00,000 in' value when a railway employee is 
not in any way responsible for the loss, 

[Ministry of Railways (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dt. 15-9-1979] 

Further Information caUed for by the Committee 
Please state jf th~ report of the Indian Institute of Public Administration 

hilS since been .received. If so, three copies of the report together with a 
Note showing action tak~n on the' recommendations contained therein may 
.kindt) be furnished. 

[Lok Sabha O.M. No. 2112/1177-RCC, dt.23-1-1980] 
Reply of the Government 

fhe Report of the Ind~an Institute of Public Administration has 1I0t 
been received so far. The p!'eliminary Report is expected to be received 
from the Institute in the month of March, 1980. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dt. 22-2-1980] 

Ful1ber Informadon called for by the GovemmeDt 

Pleat e !>tate: 
(a) When was the mattcr referred to the Indian Institute.of Public 

Administration and what were the trems of reference; 
(b) Has the preliminiary report since been received from the Insti-

tute and if so when was it received and what action has been 
taken on the recommendations contained therein; .md 

(c) When is the final report of the Institute expected in the matter. 

(lok Sabha Sectt. O.M. No. 21-/2/I/77-RCC., dated 21-7·1980J 



30 
Reply of the Government 

(a) The matter was referred to the institute on 4.4.1979. The Institute 
was asked to make an in-depth study of the entire matter of delegation of 
powers to the General Managers, the exercise of such delegated powers by 
them and other lower formations. 

(b) The Institute has since submitted an interim report on 16-5-1980. 
This report is based on a preliminary study conducted by the experts of 
SODle of the Divisions of the Northern Railway. The recommendations made 
by Ibe Institute are under examination. 

(c) The Institute has been asked to continue the study and submit its 
final report by the end of December, 1980. Only after the final report is 
received, a comprehensive picture will be available. 

[MinistrY of Railways (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dt. 8-9-1980} 

Recommendation (S. No.6, Para No. 1.44) 

"'Inc Committee are of the view that exercises hitherto undertaken at th~ 
behest of the Railway Board can at best be described as half-hearted atte-
mpts. Whatever be the historical or other reasons why certai'n powers lJave 
not been given to General Managers ot. why certain re!;trictions have" been 
imposed on the exercise of such powers, the Committee feel that the time 
has now come when there should be freshness .in approach to the que~tion 
of decentralisation. . 

Reply of the Government 

The delegations thet have been made from time to time are on the basis 
of recommendations of the special committees constituted for the purpose. 
These Committees consisted of senior and experienced officers. For ins-
tance, the bulk delegations made in 1974 were based on the recommenda-
tions of a Committee of five General Mana~r~. The report submitted by 
this Committeee was examined by a Committee of Directors in the Board's. 
office and their recommendations were considered by the Board and the 
Minister for Railways. It is only after this comprehensive exercise that the 
delegations were made in 1974. This delegation was reviewed in 1977 ~y 
a Committee headed by the then Additional Member Finance :md on the 
basis of recommendations of this Committee more powers were delegated 
to the General MB'Dagers in -December, 1977. The delegations made from 
time to time thus have been on the baSis of detailed reviews, the effort being 
to remove restrictions to the extent p<l&sible. Some restpictions have ne-
cessarily to be kept so that the General Managers work within the norins 
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laid by the Central Government of which Railways are a part. Also-
where a major scheme or award of a major contract, etc. are involved, it is 
necc,lIssry in the interest of administrative efficiency and economy to make 
use or the top expertise available in the Board's office. ' 

[Ministry of Railways (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dt • 9-8-1979) 

Recommendation (S. No.7, Para No. 1.45-1.47) 

"The Committee need hardly stress that while on the one hand they are 
for delegation of powers to Zonal Railways and in turn to the Divisional 
Superintendents and other offices in the field, on the other, a corresponding 
duty and responsibility devolves on all the echelons of service and function-
aries to see that these powers are utilised in public interest to sp~ed up 
operations and render satisfaction to the public. 

The Committee are distressed to note in this connection that as many as 
33,000 representations on various day-to-day matters of railway administ-
r('tion are received annually by the Railway noard from the Railway users 
and as many as 50,000 f.rom the Railway personnel. This is an indication 
of the fact that rail users and the employees are not able to receive prompt 
attention to their representations at the field level and, therefore, they 
approach the Central authority either themselves or through the elected 
representatives. The Committee feel that if the Zonal Railways have ade-
quate powers as is repeatedly claimed, and are also manned by officers of 
pr0ven calibre and leadership, there is no reason why it should not have been 
possible to attend promptly to these representations and render !'latisfaction. 
The Committee consider that it is in the interest of the apex body for Rail-
ways itself to ensure that the Zonal Railways and their lower field units, 
particu~arly the Divisional Superintendents exercise their delegated powers 
fully in the interest of meeting the sitootion on-the-spot and resolving any 
difficulties of the public which may arise. 

Considering the abnormally large number of representations that continue 
to be received f.rom the Railway Board resulting in dilution of authority at 
all levels, the Committee consider that the reasons why despite slIccessive 
attempts at greater delegation of Powers to the Zonal Railways, there has 
been no improvement in the situation needs a more detailed probe by an 
independent body of experts in the managerial field. The Committee, 
therefore, recommend that the entire matter of deJegation of powers to 
General Managers, the exercise of such delegated powers etc., may be re-
mitted to a small team of experts in management and finance not connected 
with the Railways, for an in-depth study. The team may be asked to sub-
mit its R~t within six months. The Committee would like to h~ apprise: 
of the findings of the team and action taken thereon at the earliest. 
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Reply of the GoverllBleat 

The point raised by the Committee in regard to large number of repres-
entations received from Railway users and Railway employees has been 
deaIt with in reply to recommendations No.8 and 9. Necessary instructions 
have, however, been reiterated to the Zonal R,ailwa'ys to ensure that the 
General Managers, Heads of De:-~rtments and lower formations exercise 
their delegated powers fully so that the difficulties of the public and the 
employees are resolved on-the-spot and expeditiously. The Railways have 
also told to devise suitable procedure to monitor and ensure that the powers 
delegated to various functionaries are effectively exercised to c;peed up dis-
posal of public business thus rendering satisfaction to the public and the 
employees. 

The recommendation of the Committee to remit the entire ~atter of the 
delegation to a small team of experts in management and finance, not con-
nect~d with the Railways, for an in-depth study,· is under consideiation of 
the Ministry of Railways. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B (RCC)-:l-231, 
dt. 9-8-]979] 

Furtber information caDed for by the Committee 

Please state (i) the steps taken by each Railway to devise suitable 
procedure to monitor and ensure that the powers delegated 
to various functionaries are effectively exercised to speed up 
disposal of the public business, and (ii) the progress made in 
constituting a small team of experts in management and finance 
not connected with the Railways for an in-depth study of the 
entire matter of delegation of powers to General Manager. 
Please also state the composition and terms of reference ot 
the team So constituted. 

[Lok Sabha Sectt. O.M. No. 211211177-RCC, 
dt. 2-8-1979) 

Reply of the Goverument 

General Managers are presently empowered to redelegate their powers, 
except in few cases, to lower formations in consultation with their Finan-
cial advisers. They are also competent to devise suitable procedures and 
issue guidelines to ensure that the powers delegated to various function-
aries are effectively exercised by them. The extent to which the powers 
are redelegated as also the steps taken to ensure that the delegates do not 
shrik responsibility and fully exercise their powers will be di.flerent . on 
different Railways depending upon the local working conditions and other 
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relevant factors. Further the entire matter of delegation of powers to 
General Managers, including the exercise of such delegated powers etc. 
has now been remitted to the Indian Institute of Public Administration for 
an in-depth study. Two experts of the Institute have initiated studies in 
the matter. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B(RCC)-423I , 
dt -20-8-1979] 

Jleco.-IldatiOD (S. No.8, Par. No. 1.48) 

It has been stated by the Ministry of Railways that though the Railway 
Board do not generally intervene and give directions on items which are 
well within the power of General Managers, in cases which are brought 
to the notice of the Minister of Railways or the Railway Board by MPs 
and MLAs etc, and when after examination it is found necessary and ex-
pedient to issue certain directions to the Railways, the same is done even 
though the General Managers are fully empowered to take decisions on ,he 
concerned issues. The Committee have no doubt in their mind that Mem-
bers of Parlianlcnt in the midst of their multifarious activities, would 
indeed like to confine themselves to major questions of governmental 
policy. However, when individual grievances which are not redressed 
promptly, are brought to their notice, it would only be natural for them 
to seek redressal of such griev~s through the Minister or the Railway 
Board. That large number of tndividual grievances do exist on the Rail-
ways is evidenced by 1he fact that during 1977 alone, as many as 79,613 
petitions/representations from non-gazetted Railway personnel were recei-
ved by he Railway Board. 31,438 by the Zonal Headquarters and 77,525 
by tbe Divisional Headquarters. The Committee, therefore, consider that 
the real solution to this problem lies in setting up an adequate and impar-
tial "grievances machinery" that would inspire confidence among the sl'lff 
and attend to their grievances speedily and impartially. The Committee 
propose to deal with this question in detail in their report on personnel 
Policy and Administration. 

Reply of the Go.el'llaaeat 

Well established rules exist on all matters, in terms of which the cases 
of the employees have to be dealt with. Suitable delegation of powers 
also exist at all levels to deal with the cases. The concerned officers on 
the Railways have thus to deal with the cases of the railway employees 
within the framework of the rules. N however, the requests in all cases 
cannot be met fully, staff still retain a sense of grievance and make repre-
sentations to all levels. Most of the representations relate to transfers. 
regularisation of appointments of casual labour, direct appointment or 



appointments on compassionate grounds, non-payment of tbe dues, senio-
rity. promotions etc. To deal with tbeserepresentations adequato machi-
nery exists in the Railway Board Office as also on the Zonal Railways. 

In the Board's ollke, the complaints organisation is under the charge 
of a Director with the rank of Joint Secretary to the Government Of India. 
He is assisted by an Addl. Director of the rank of level II Head of Depart-
ment and 2 Joint Directors of the level. Of Dy. Secretaries for dealing 
with the representations from the employees of Schedul~d Castes and 
Scheduled Tribes and other minority coinntunities, and by a Joint Direc-
tor oC the ny. Secretary's rank and 2 Dy. Directors of Under Secretary's 
rank in regard to the representations from the other staff. A suitable 
complement of staff to deal with the representations has also been provided 
to assist the officers. 

The repr~sentations addressed to MR/MSR and the Board Members 
and received through the M.Ps and other dignitaries or those on which 
immediate action is required are handled most expeditiously by everyone 
and a periodical review about disp0!81 of such receipts is made. All such 
cases are immediately referred to the Railways for remarks by a target 
date. / On receipt of RailwaY's remarks, the cases are examined in the 
Board's office taking all factors into aocount and put up to Board/MSR/ 
MR· as quickly as possible and suitable replies 'Sent to the M.Ps or other 
dignitaries sponsoring the cases. Oth~epresentations are forwarded 
to the Railways. for direct disposal. 

The Orgabisation at the Headquarters level is under the Qirect super-
vi.,ioo of Chief ~rsonocl Officer, who is assisted by Additional Chief 
Per~onhel Officer, Senior Personnel Officers and Assistant Personnel Offi-
cers. A number of posts of Welfare Inspectors are also sanctioned for 
this work. In addition, the cadre of Personnel Inspectors has also been 
created on some of the Railways. These Inspectors attend to the work 
of disposing of the representations received from the staff and cha'Se cases 
so as to eliminate chances of delay in disposal of representati®ns. The 
Personnel Officers also check the work regarding 'Staff welfare done by 
fower fom1ations and ensure that the staff are carrying out establishment 
work proper1y. On a1\ fhe Zonal Railways and in Divisional Head-
'luarters, there is a well-knit grievanc~s machinery. 

Staff representations received by. thi'S machinery are registered and 
examined according to the Rules. Cases requiring decision are submitted 
to Headquarters by the Division~ aJ.ld to Railway Board by the Zonal 
Railway ltea dqu arter'S, wherever suth ~n action is warranted. 

In addition. staff having individllal grievances are allowed to see 
Personnel Officers. Chief Personel Officers and General Managers as 
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tlOm~ted hours Of nominated days. During these meetings, staff are free 
to represent -their individual grievances and expedi'ious remedial measures 
to the extent possible under the rules are taken to sort out the same. 

As however, the requests in all cases cannot be met fully, staff still 
retain a sense of grievance and make representations to att levels including 
Railway Board and Railway Minister. 

As the Committee propose to deal with this question in detail in their 
report on personnel Policy and Administration, and since the- above 
observations of the Committee arc of interim na~ure, it would be desirable 
to initiate further action as warranted on availability of the promised 
report of the Committee on personnel Policy and Administration. 

[Ministry of Railway (Rly. Board) O.M. 79-B (RCC)-4231. 
dt. 9-8-1979] 

CommeDts of the Committee 

Please see para 13 of Chapter I for comments. 

Recommendation (SI. No.9, Pan) Nos. 1.49 and 1.50) 

1.49. Ai. already observed, the Railway Board, received on an averaic 
30,000 representations in a year ~rom rail users on various matters relating 
to such as short supply of wagons, delay of wagons in transit, claims for 
compensation, delay in transit of goods. refund of fares, wharfage, de-
murrage. non-receipt of consignments and so on which again is a pointer 
to the fact that there has not b~en prompt and satisfactory disposal of their 
grievances at the field level. This again calls for setting up of an effective 
machinery to deal with, such grievan.ces. 

1.50. The Committee fcel that there should be a Standing Committee 
consisting of the divisional officers dealing with traffic, commercial matten, 
accounts etc., to deal with the complaints of the users. This Standing 
Committee may visit leading industrial centres and station~ which provide 
the bulk of rail traffic so that they could listen to their difficulties 3S a team, 
resolve the issues and render full satisfaction. The days for the visit. time. 
venue etc.. may be notified in advance. They should meet at specified 
intervals (at least once a month) so that all concerned know in advance the 
date, time and place where they could place their difficulties before them 
and receive redress. 

Reply of die Gol'emment 

It is true that a: sizeable number of representations are received from 
rai) users every year on various matters, in the Board's office. These 
representations mostly relate to claims for oompensation, refund of fares 
and !freights, refund and waivaJ of wharfage and demurrage. non-receipt 
of consignments and complaints regarding catering. reservation and other 
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allied matters. Representations are also received regarding short supply 
of wagoDS, delivery of wagons in. transit and delay in trllnsit to consip-
~~ . . _u 

.!... ,l., .l. : .~; ·_I"ftIIb~ ... I _ ..a I .... I" I 
2. The administrative machinery at the Divisions and the Zonal Head-

quarters level have been given adequate powers to deal with these problems 
of the rail users. 

3. Most of these representations relate to claims for compensation. 
Some of these representations are either against the delays taking place in 
settlement of claims while otbers are because the claimant .. are not satisfied 
with the quantum of compensation or with the repudiation of the claim as 
the case may be. The General Managers of the Railways hav~ unlimited 
powers to settle all tbe claims for compensation. Even after the claims. 
have been settled by the Zonal railways the claimants cont.inue to write to 
Board and the Minister for Railways with the hope that they may get some-
thing more than what they have got from the zonal railways. With regard 
to the issue of delays, it is pointed out that the average number of days 
taken in settling clamis bave come down from 46 days in 1977-78 to '37 
days in the first nine months of 1978-79. 

4. As regards the cases of waival of wharfage and demurrage charges 
the zonal railways have unlimited financial powers and they are fully com-
petent to decide any case of wharfage and demurrage. However, since the 
parties are either not satisfied with the decisions of the Zonal Railways or 
they do not want to pay wharfage/demurrage charges even after their 
request has been correctly considered by the Zonal railways, they keep on 
making rererences to the Railway Board and the Railway Minister in the 
hope that they might get some more relief. 

S. As regards refund cases, again, tbe Zonal Railways haVe! full powers 
and they can settle any case Oil refund. However, the rail-users represent 
to the Railway Board either about the delay taking place in finalising the 
refund cases or if the refund has not been granted. 

6. Thus, the problem is not of inadequate de!egation of powers to the 
Railways since adequate powers have been delegated to the Railways at 
various levels. However, there is room for improvement in dealing with 
problems of rail-users with a view to eliminate delays. With greater effi-
ciency and consideration the number of representations can be reduced 
and the railways are making all efforts in this direction. 

7. The rail-users also represent about inadequate amenities/facilities at 
v(lrious stations which require additional funds. Even though efforts are 
made to provide amenities/facilities at various stations within the limited 
funds available, the railways do not have adequate funds/resources to 
meet with all the requests of rail-users at various stations. Thi~ is again 



37 

one of the causes why the rail users are not satisfied and they keep on 
writing to the Railway Board and the Minister for Railways. 

8. It is pointed out that at important stations, a Station Consultative 
Committee has already been set up to Jook into the problem of rail-users 
Qf that station. In addition, Divisional Railway Users Consultative Com-
mittee function at each Division. The Zonal Railways Users Consultative 
Committee also function at the Zonal headquarters level. All theSe com-
mittees meet periodically. In addition the Divisional Officers regularly go 
on inspection and the rail-users generally meet them and represent to them 
their problems regarding inadequate facilities, restrictions, movement of 
traffic, complaints against staff, lack of amenities and various other issues. 
The rail users also do so during the time of the inspection of the Divisional 
Superintendent and the General Managers when they go Ollt on inspection 
on line. 

9. In view of the above, it is considered that it may not really be neces-
sary to constitute a Standing Committee of Divisional Officers for this 
propose. However, since the committee have made this suggestion, this 
Ministry are issuing instructions to the zonal railways for appointing such 
standing committees of Divisional Officers on certain nominated divisions 
on an experimental basis, who may visit leading industrial centres and 
stations for listening to the difficulties of the rail-users and resolve the 
issues on the spot. No doubt the days for the visit, time and venue etc. 
will be notified in advance and they wUI be asked to visit such industrial 
centres periodically. 

The question of retaining these Committees On Ii regular basis as also 
the extension of this scheme to other Divisions will be considered on the 
basis of the experience gained over. a period 0If 6 months. 

[Ministry of Railway (Rly. Board) O.M. No. 79-B (Rcc)-4231, dt. 
9-8.1979.] 

Further infonnaticD called for by the Committee 

Please state the latest position in regard to constitution of standing com-
mittees of Divisional Officers on certain nominated divisions on an experi-
mental basis for disposal of the complaints from the rail lIsers. [Lot 
Sabha Sectt. O.M. No. 2J/2/1/77-RCC, dated 2-8-1979]. 
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Reply ot the CeTerameat 

The General Managers of the Zonal Railways have been instructed to 
constitute a Standing Committee of the concerned Divisional Officers like 
those Off the Operating and Commercial etc. Departments on an experi-
mental basis on a selected division of each railway which should visit lead-
ing industrial centres and stations periodically atleast once a month for 
listening to the difficulties and complaints of rail users. An interim report 
indicating the instructions issued in this regard and the results achieved is 
required to be submitted by the Railways to this Ministry by 30-11-1979. 
The Railways have also been asked to furnish a final report by 31-12-1979 
to enable the Board to examine the quesition of retaining these Committees 
on a regular basis as also the extension of the scheme to other Divisions. 
As soon as the reports are received from the Zonal Railways, the Committee 
will be advised further in the matter. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B(RCC)-4231, 
dated 15-9-1979]. 

Further Information caUed for by the Committee 

The latest position in the matter may kind~y be indicated. 

[Lok Sabha Sectt. O.M. No. 21/2jl/77-RCC, dated 23-1-1980] 

Reply of the Government 

Standing Co~ittees comprising of Divisional Officers were s~t up on 
an e~rimental basis on a few Divisions. Experience of these Committees , 
indicates that no new grounds has been broken in dealing with complaints 
of ~ail users. The Government therefore, consider that no useful purpose 
will be served by setting up standing Committees of Divisional Officers for 
this purpose on a regular basis. Frequent meerings of bodies like Passenger 
Associations, Industrial Associations, Chambers of Commerce with Rail-
way OffiCl:fS and committees such as Station/Zonal consultative Committees 
have also been found to be adequate. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dt. 17-3-1980.1 

Further Information called for bytbe Committee 

The Final Reports of the Railways regarding Standing Committees of 
the Divisional officers for redressal of public grievances. together with a 
memorandum indicating the decisions of the Ministry of Railways on the 
recommendation contained in the report may be furnished. 

[Lok Sabha Sectt., O.M. Nil 21j2/1IRccI77, dt. 6-1-1981.] 
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Reply of tile GOl'ernment 

The General Managers of Zonal Railways had been iD$tructed to consti-
tute a standing Committee of the Divisional Officers on an experimental 
basis on selected divisions of each Railway for listening to the difficulties 
and complaints of rail users. The Railways were also asked to furnish 
a final report by 31-12-1979 to enable the Ministry to examine the question 
of retaining these committees on a regular ba5is as also the extension of this 
scheme to other Divisions. 

2. I~tialJy, the Millistry itself had its own reservations about the 
scheme, yet to give the recommendation of the Railway Convention Com-
mittee a fair trial, the Zonal Railways were asked to set up slIch committees 
on trial basis. 

3. Standing Committees comprising Divisional Officers were conse-
quently set up on experimental basis On a few Divisions. Reports received 
from Southern, North Eastern and Eastern Railways indicate that no Dew 
grounds have been broken in dealing with complaints Of rail users. 

4. In this context, it may be pointed out that there are duly constituted 
Consul~ative Committees on each Division to deal with the problems of rail 
users within the framework of rules and general policy. Besides, th~ 
Station Consultative Committees which are in existence at important sta-
tions, look after the problems of specific stations. There are also Zonal 
Committees at the Headquarters of each Railway where such matters are 
discussed by the representatives of various intrests with the General Mana-
gers. Further, the Divisional Officers have formal/informal meetings with 
Chambers of Commerce, Passenger Associations and Industrial Associa· 
tions at regular intervals. During the course of their inspections, tht 
Divisional Officers also listen to the complaints of rail users and take re-
medial action, where necessary. These arrangements' are considered to be 
adequate. 

-< h . h k 5. From the above, it would be seen t at 10 many a case t e wor or 
the Standing Committees set up on experimental basis overlap the work of 
the existing Committees. Having regard to and these considerations a 
decision was taken with the approval of the Minister for Railways to give 
up the experiment. . 

[Ministry of Railways (Rly. Board) O.M. No. 79-B(Rcc.)-4231, dt. 
20.10.1981 ) 

Further information called (or by the Committee 

Please furnish for f}Ie infOrm~iOn and use of the Members of the 
Railway Convention ('J~it~e ,CPfJlt" s of final . ~e~rts of the Zonal Rail-
ways regarding the, ltandJ~p ornrnittl ,s of DiVISIOnal Officers set up for 

lb, \ 
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the redressal of public grievances together with the details in regard to the 
Divisions where the experiments were performed, the dates of the meetings. 
the places at which the meetings were held etc. and also the minutes of the 
meetings of the Standing Committees, if drawn up. 

rLSS O.M. No. 21j2/1/RCC-77, dated the 21st January, 1981) 

Reply of the Gonmment 

As already stated in this Ministry's previous replies to paras 1.49 and 
1.50 (Recommendation No.9) of -the Fourth Report of the Railway Con-
vention Committee, 1977. Standing Committeei comprising of Divisional 
Officers were set up on an experimental basis on a few Divisions. Accord-
ingly, 25 copies each of the Minut.es. of the meetings held in Jhansi Divi-
sion (Central Railway), Bilaspur Division (S.E. Railway); Bubli Division 
(South Central Railway); and Pa]ghat Division (Southern Railway) are en-
closed for information of the Railway Convention Committee. The dates of 
the me:!tings as also the places at which these meetings ~ere held are also 

indicated. 

rMinistry of Railways (Rly. Board) O.M. No. 79-B(RCC)-423I, 
dated 1-4-1981] 

Comments of the Committee 

IPlease see paras 22 and 23 of Chapter I for Commen!sl 

Recommendation (SI. No.9, pll'8S Nos. 1.51 8Dd 1.52) 

1.51 The Committee would also stress that the performance of the 
'Officers charged with !he responsibility of resolving the grievances of 
nilway users should be strictly watched at the level of the Divisional 
Superintendent etc., so as to take timely corrective measures where necessary 
to see that the objectives underlying the establishment of this machinery 
are fulfilled in letter and spirit. 

1.52 The Committee also suggest that the performance of the officers 
;n attending to the complaints- of railways users should be specifically 
m~ntioned in their confidential reports so as to make them fully conscious 
-of their responsibility to render satisfaction in this behalf. 

Reply 01 the GoverDment 

In this connection the Ministry of Railways would submit that even 
under the existing procedure, the effectiveness with which officers deal with 

·Copies of the Minutes furnished ~ the Ministry of Railways have not 
been printed with this Report. .-!, 



grievances of rail users is reftected in the confidential reports. In the case 
of Divisional Officers, the report is initiated by their Divisional Superin-
tendent. With the setting up of standing commWees as envisaged in para-
graphs 1.49 IUld 1.50 of their fourth report, by Railway Convention Com-
mittee 1977, attention on this aspect in assessing the performance of 
officers would be focussed. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B(RCC)-4231 , 
~ date 9-8-1979] 

Recommendafi6n (S. Nos. 15, 16, 17, 20, 22, 24 and 25 Para Nos. 3.41, 
, 3.42, 3.43, 3.44, 3.45, 3.48, 3.50, 3.52, 3.53 aad 

3.58.) 

The Committee note that while the total number of staff employed on 
the Indian Railways has increased from 9.11 lakhs in 1950-51 to 14.69 
lakhs in 1976-77, i.e. an increase of 61.2 per cent, the strength of officers 
nnd staff of the Railway Board has gone up from 657 to 2592 during this 
period, i.e., an ine~ease of about 357 per cent. The Committee find that 
the increase in the staff strength of the Railway Board as at the end of 
1st, 2nd and 4th Five Year Plan periods was of the order of 117 per cent, 
218 per cent, 300 per cent and 343 per cent respectively over 1950-51 and 
at the end of the year 1977-78, the percentage of increase stood at 352. 

The Committee also find (vide Appendix VI) that the number of Direc-
torates in the Railway Board has increased from 7 in 1950-51 to 26 in 
1977-78 leading to an all-round increase in the various categories of 
officers and staff. To illu'Strate, the number of DirectOrs has gone up from 
13 to 24 (an increase of 85 per cent) and Joint Directors f~om 19 to 85 
(an increase of 347 per cent). In addition, there are 21 Additional Direc-
tors. The number of Class I and II Gazetted officers rose from 56 as on 
31-3-1951 to 463 as on 31-3-1978) (an increase of 727 per cent). The 
number of class III employees has gone up from 348 to 1538 showing an 
increase of 342 per ccnt during this period, while the number of 
Class IV employees has gone up from 163 to 564 i.e. an increase of 246 
per cent. 

According to the Ministry of Railways, the major reasons for this 
increase of over 356' per cent in staff strength as compared to 1950-51 i.e. 
sine:! the commencement of the First Five Year Plan, are as follows:-

(1) increase in the developmental activities of the Railways. 

(2) increase in the number of references from Members of Parlia-
ment and others by the Railway Board. 

(3) introduction of modem mana!!ement techniques and creation of 
a few cells to deal with additional work. 
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The Commit~e note that the Fir.st Five Year Plan for the Railways.we'ls 

largely in the nature of a rehabilitation plan. It was the Second Five Year 
Plan which envisaged large scale development of the Railways. The Com-
mittee consider such a development plea being first of its kind could have 
created new conditions in the R,ailway working necessitating some increase 
in the strength of staff and officers both in the field and at the ,Railway 
Board level. The Committee feel tha! once one large development plan 
had been execu~ed over a period of 5 years, the Railway working should 
have got attuned to conditions required for further development plans and, 
the~fore, if at aU, there could be some, increase in the strength of staff and 
officers at the apex body, namely, Railway Board it could only be modcr:tte 
if not nominal. 

But what the Committee find is that the strength of the staff and officers 
at the apex body has continuously increased with every. Plan period. At 
the end of ' the first year of the Second Plan (i.e. 1956-57) the strength of 
staff and officers in the Railway Board was 1232 and at the end of that 
Plan period (Le. 1961-62), it rose to 1806. As the major heads of ex-
penditure in the subsequent plan periods remained the same, the Committee 
would have expected tha~ there would have been no need for large scale 
augmentation of staff and officers at the Railway Board level. But the 
picture that the Committee find is much different. At the end of the Third 
Plan period (1965-66 ):he strength of the Railway Board jumped to 2275 
and at the end of the Fourth Plan it was ,as much as 2513. The position 
during th,e Fifth Plan periOd is somewhat different. At th~ cnd of the fllst 
Plan of the first year of that Plan period, the s'rength was l695, at the 
end of second year it was 2664; at the end of third year it was 2592 and 
at the end of the fourth year (when the Fifth Plan was termin1ted) the 
strength came down to 2565 whieh was v-ery nearly the strength at the end 
of the Fourth Plan period. This was due to a reduction in the strength 
of C1a~F III slaff. This, the Committee feel, only reinforces their view 
that every development plan need not necessarily mean higher strength at 
(he apex body whose functions are limited basically to policy formuIntion 
planni,ng, coordination and sup;::rvision with certain usual duti:s of a 
Ministry of the Government of India. Thus, the Comm,ttee feel ttl'lt there 
has been a more than justified increase in the strength Of staft' and officers 
in the name of developmental activities. . 

The Committee WOuld, in thiS connection, like to draw attention tG the 
fact that there has been persistent criticism in both Houses of Parliament 
about the heavy over-staffing of the Railway Board. Not much ha.c; really 
been done in rC!lponse to this criticism. In fact, they nre concerned to find 
that ill pursuance of a recommendation of th~, Administrative Reforms 
Commi~sKm, the Railway Board could find scope for reduction of only 14 
officeJs al :I 63 personnel. Even this reduction was not given eft':!ct to on 
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'the plea that certain additional work had, meantime, got generated. Subs~­
.quent reviews made by the Staff Inspection Unit since 1973 h,ave resulted 
in marginal reduction of subordinate staff of the level of Section Officers 
and below: 

The Committee concede that a technical department like the Railways 
has got to be officer and action oriented. The Committee, however, find 
that there is no paucity of officers in the Railway Board, in fact there has 
been perceptible increase in the number of Class II, Class I and other senior 
o#icers from 56 in 1950-51 to 463 in 1977-78. It should be possible 
for these officers to dispose of expeditiously all references received from 
the zonal railways at their own level with ~he minimum of stenographic and 
ministerial assistance instead of getting the papers processed in a routine 
·manner in the sections. 

The Committee would also like to draw attention to the fact that as on 
31st March, 1978 the Railway Board had 1655 perm.anent and 910 tem-
porar} staff on their rolls, and out of these the component of Oass III and 
C1a~~ IV posts was 1439 permanent and 663 temporary. There bas been 
ao increase in the number of Class III posts from 348 in 1950-51 to ] 538 
in 1977-78 representing an increase of 342 per cent. In Class IV there has 
b.:en an increase from 103 in 1950-51 564 in 1977 -78, representing an 
increase of 246 per cent. In view of the fact that the Railway Board is 
a teC'hnical organisation with a large complement of officers, the Commi:tee 
can see hardly any ju'Stification for keeping a large complement of non-
technical staff, such as Section Officers, Assistants, UDCs etc. 

The Committee would like to recall in this connection the following 
observations/cecommendations of the Study Team of Administrative 
Rrforms Commission on Railways (1969) which had gone into the quc4itior 
or strength of personnel in the Railway Board:-

"An examination of the working of the Directorates has revealed 
that where as the work in a few Directorates has remained 
steady or even increased, there is a strong case for abolishing 
some of the Directorates and transferring the work left over to 
other Directora 'es and scope for reducing the strength of the 
staff in many of the remaining ones." 

"In modern practice, a high level organisation, like the Railway 
Board should be manned largely by senior experienced officers 
capable of making quick appreciation of the problems of the 
Zonal Railways by themselves and who should need the assiS-

"311 I..S--4 

tance of only a smaD proportion of Class III staff ........ We 
suggest that the Railway Board should cons:itute nn cxp:rt 
study team composed of persons with experience of work in 
modem commercial organisation to go into this question .... 



The Committee would have ordinarily recommended that the question at 
reviewing critically the strength of the officers and staff of the Railway, 
Board should be taken up by a high level Committee consisting of senior 
officers of the rank: of Secretary to the Government in the Ministry of 
Railways, the Department of Personnel etc., but they find that despite the 
persistent criticism in Parliament and elsewhere about the disproportionately 
large number of officers and staff in the Railway Board hardly any worth-
while reduction has been effected in their numbers. The Commit~ee, 
therefore, recommend that such a critical examination and review of the 
strength of officers and staff of the Railway Board may be entrusted to an, 
organisation independent of the Railway Board. This organisation may, 
also include non-officials who are management exper:s and who hlve not 
been connected with the Railways. 

It is pertinent to recall that the Railway Board have at present as many 
as 910 temporary posts and any rationalisation in the structure and strength 
~ officers and staff in the Railway BO,ard in pursuance of the recommenda.-
tions of the expert body mentioned above should not present any h!'ur-
mountable difficulty for the persons found surplus to requirements in the 
Railway Board could be gainfully employed in the Zonal Railways and' 
other Ministries/Dep,artments of the Government. Meanwhile, a ban 
should be put on further expansion in any category of staff in the Railway 
Board. 

The Committee would like to be apprised of the terms of reference nnd 
the composition of the expert body entrusted with the responsibility of 
critically reviewing the strength of officers and staff of the Railway Board. 

The Committee stress th,at the Report of this body should become 
available within six months of its constitution and Government should also 
take decisions on its recommendations within a reasonable period, say 
within three months of the receipt of its report. 

The Committee would like to be informed of the precise lc:ion takeD' 
in pursuance of the above recommendation as they are keen that the 
structure of the Railway Board and its staffing pattern should be rationalised' 
without any further loss of time. 

Reply of tile Government 

The recommendations have been carefully considered by the Railway 
Ministry and it is proposed to set up a Committee consisting of Economic 
Adviser as Convenor, Director, Efficiency Bureau and Director, Statistics-
and Economics, Railway Board to study the problem in detail taking the 
year 1951-52 as the base year. The Committee would examine the new 
activities started in the Railway Board after 1951-52 as well as increase 
in workload since then and assess the requirements of staff and officers at 
various levels correlating these with the recognised norms and yardsticks. 
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It may be mentioned that the Economic Adviser who is heading the 
Economic Unit of the Railway Board works directly under the charge of 
the Financial Commissioner, is a non-railwayman and is an economist of 
long experience. As such, he can be in a position to take an objective view 
in tbis matter. 

This Committee is expected to submit its report within a period of 3 
months. On receipt of their report, the need for undertaking a further 
review of the strength of officers and staff of the Railway Board by an out-
side organisation, independent of the Railway Board, including non-offi-
cials who are management experts, would be examined by this Ministry. 

[Ministry of Railway (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dt. 9-8-1979] 

Further information aaIled for by the CoIIIIIIIttee 

Please state the progress made in constituting the proposed departmental 
corumittee~ if constituted, its composition and terms of reference. Please 
also indicate when its repon is likely to be available. 

[Lok Sabha Secu. O.M. No. 21/2/77/(RCC), dt. 2-8-79] 

Reply of the Government 

A departmental Committee consisting of the Economic Adviser, Rail-
way Board, as the Convener and the Director, Efficiency Bureau and the 
Director, Statistics and Economics, Railway Board, as its members, has been 
con~titu!ed to study in detail and review the strength of officers and staft 
of Railway Board taking the year 1951-52 as the base year. The Com-
mittee wouldexaDiine the new activities started in the Railway Board after 
1951-5:'. as well as increase in workload since then and assess the require-
ml'nts of staff and officer at various levels corelating these with the recog-
nised norms and yardsticks. 

The Committee has already started functioning and is likely to submit 
its report within a period of 3 months. As soon as the report hecomes 
available the Lok Sabha Secretariat will be apprised of the same. 

[Ministry of Railway (R1y. Board) O.M. No. 79-B (RCC)-4231. 
dt. 29-4-19'801 

Further informadOD aaBed for by die Conaalttee 

Please state jf the Departmental Committee has since submitted its 
report. If so, 3 copies of the Report together within a statement showing 
the action taken in pursuance thereof may kindly be furnished. 

Lok Sabha Seett. O.M. No. 21/2/1/77-ROC, dt. 23-1-1980] 
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Reply of the Govel'llJDeDt 

The Departmental Committee has completed a major portion of their 
work and the Report is expected to be submitted shortly. 

'[Ministry of Railways (Rly. Board) O.M. 
No. 79-B(RCC)-4231, dt. 29-4-1980] 

Further laformafion mDed fo1' by the CoIIIIIIittee 
Please state: 

(i) When was the Departmental Committee constituted and what 
were their terms of reference; 

(ii) By what date the Committee was expected to submit t!tei.r report; 
(iii) Has the report of ·the Committee since been received and if so, 

when was it received and what action has been taken on the 
recommendations contained therein. 

[Lok Sabha Sectt. O.M. No. 21/2/1/77-RCC, 
dated 21-7-1980] 

Reply of the Govel'Dlllellt 

(i) A Departmental Committee was constituted on 23-6-1979 to 
study in detail and review the strength of officers and staff of 
R811way Board taking the year 1951-52 as the base year. 

(ii) The Committee was expected to submit its report within a 
period of 3 months. 

(m) The Committee has submitted its report in May, 1980. The 
recommendations/observations made by the Committee are 
being examined. 

[Ministry of Railways (Rly. Board) O.M. 
No. 79-B (RCC-4231, dated 8-8-1980] 

Further iDformadon OIBed for by the Committee 

Please furnish a COpy of the Report of the Departmental Committee 
on staffing in the Raiway Board submitted in May, 1980 together with a 
memorandum indicating the decisions of the M"mistry of Railw~ys on the 
recommendations contained therein and in case no decision has been t~ken 
so far, the memorandum may indicate the latest position in this regard. 

[L.S.S. O.M. No. 21/211/RCC-77, dated 6-1-1981] 

Reply of tbe Government 

A Departmental Committee was constituted on 23-6-1979 to study in 
detail lind rc,,:cw the strength of officers and staff of RaUway Board taking· 
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the year 1951-52 as the base year. The Committee submitted its repon 
in May, 1980 and its recommendations and observations arc being 
examined. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B/RCC-4231. 
d,atcd 14-1-1981} 

Further Reply of the Govel'Dlllcnt 

3 copies of the Report of the Committee on the strength of Officers and 
staff of the Railway Board are furnished for the use of the Chairman, 
Railway Convention Committee. This Report is a confidential document· 

[Ministry of Railways (Rly. Board) O.M. No. 79-B/RCC-4231, 
da~ 2~1-1981] 

Further Informadon aaDed for by the Committee 
Please furnish copies of the Memorandum showing the decisions taken 

by the Government on the recommendations contained in the Report of 
the Departmental Committee on the strength of Officers and :;taff in tbt 
Railway Board. 

L.S.S. O.M. No. 21/2/1./fRCC-77, dated 1-4-1981l 

Reply of the Government 
25 copies of the Memorandum indicating the decisions taken by the 

Government on the recommend,ations contained in the Report or the 
DepaIltmentiI COmmittee on the strength of Officers and Staff of the Railway 
Board are sent herewith. (A copy of the Memorandum is given at Appendix 
U). 

(Ministry of Railways (Rly. Board) O.M. No. 79-B (RCC)-4231, 
dated the 7-4-1981)J 

Co ........ of tile CommIttee 
(Please see paras 31-36 of Chapter I for comments). 

ReeOlDlllelUladon (s. No. 19 Para No. 3.47.) 
As regards the third argument namely, introduction of the modem 

management techniques and creation of a few cells to deal with additionil 
work, the Committee see no reason why it was not found possible to find 
officers and personnel for the new cells from within the existing strengtfJ 
of the Railway Board by necessary ra~tionlreorganisation etc., of the 
Directorates. Besides, the modern management techniques should 

.-rile Report of the ~artmental Committee on the strength of ofIIcen and Staff' 
of the Railway Board. as IUpplied by the Ministry of Railway. was pe throuIh by die 
Obairman, Railway Convention Conunitree and he found ~ confidential in the Jlepoft 
which could be withheld from the Members of the Railway Convention Committee.: lie 
therefore directed that the Railway Board lIhould be ubd to supply sutlic:ient DUmber or 
~~ of the said Report for circulation to the Members of the Convention Committee. Tbr 
Ministry supplied coptell of the Report on the !17th January. rgBr wbJc:h were dn:uIated to 
Memben of the Committee on .a.r-lgBl. 
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have resulted in substantial simplification of procedures, rationa-
lisation of work in the interest of speedier disposal, reduction and 
better utilisation of man-power and above all, saving in expenditure on 
administrative costs and overhead etc. These benefits are yet to be realised. 
In fact, considering the scale of commercial and operational activities ot a 
department like Railways, the Committee had expected that this aspect of 
management would have receiVed adequate attention. However, the Com-
mittee find that only a beginni'llg has been made in introducing some 
modem management techniques primarily confined to certain limited areas 
of management and control such as maintenance of statistics, inventory 
control etc. It is obvious that only through adoption of new and modem 
tools of management backed by a proper management information system, 
the Railway administration can acquire a new look leading to increased 
~a1'Dings, reduction in cost of operations and mainten8!Qcc. elimination of 
waste and enhancement of efficiency all round. It is, therefore, surprising 
that the Railways do not have a concrete perspective plan for introduction 
of modem techniques of management on Railways. The Committee trust 
ptat the Railways would move with times and at least now would craw up 
slich a comprehensive plan. 

Reply of the Govemment 
The directions in which the introduction of modem management techni-

ques have progressed on the Railways have already been explained to the 
Committee. Substantial headway has been made when ,compared to the 
position obtaining even a decade or twO back. Some of the important 
~odem techniques which are being used by the Railways include work 
study, (\perational research, management feed-back devices such as statistics, 
teleprinters, calcula~ors computers, incentive schemes in workshops and 
sheds, ABC concept of inventory contrOl, application of "Economic Order 
Quantity" in purchases, cost reduction through value analysis, control 
through variety reduction, etc., etc. Railways are also continuously carrying 
out large scale training in related sciences, of officers and staff in reputed 
management institutions, including the Railway Staff College. It is only 
by employment of these techniques that it has been possible to handle the 
phenomenal increase in traffic which has taken place since the commence-
ment of the era of planned development. 

PM introduction of computers in key management areas, like wagon 
contro] passenger seat reservation and financial systems, a Railway Study 
Team is currently in U.S.A. to study computer systems to rephce the 
existing second generation computers with third/fourth generation com-
puters. The work of this Study team will undoubtedly. further accelerate 
'the p ace of introduction of modem techniques, within the constraints of 
availble sources. 

[Ministry of Railways (Rly. Board) O.M. No. 79-B(R~)-4231, 
dated 9-8-1979] 
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Further laformadoD mDed for by die CoIlllDlttee 

Please state the date of presentation of the Report of the Railway 
~udy Team sent to the U.S.A. to study computer system and also furnish 
a memorandum indicating the decisions of the Ministry of Railways on the 
recommendations contained in the report. In case no decision has been 
taken so far, the memorandum may indicate the latest position in this 
egard. 

[L.S.S. O.M. No. 21/211IROO/17, dt. 6-1-1981] 
Reply 

The Report of the Study Team which visited U.K., U.S.A. and Canada 
"Was presented to the Railway Board on 7-8-1979. A Memorandum. 
.howing the present position in the matter is also enclosed. (Appendix nl). 

[Ministry of Railway (Rly. Board) O.M. No. 79-B(RCC)-
4231, dt. 20-1-1981] 

COIllllU!.... of die Committee 
Plea!lc see paras 39-40 Of Chapter I. 

Recommendadon (S. No.2', Pan No. 3.49) 
ne main argument advanced in defence of the present staffing pattern 

of the Railway Board is that it is a technical and service-oriented depart-
ment and, therefore, it is advantageous to have officers who have field 
e~rience to man high level posts in the best interest of the organisation. 
Logically, this argument of technical nature of work should mean that 
there should not be proliferation of Additional Members, Directors, their 
I)eputies, Assistants to the Deputies and so on. But the Committee regret 
to observe that tbe office of the Board is organised practically on the same 
lines as other Ministries of the Union Government with the usual comple-
ment of subordinate ministerial staff or perhaps worse in that whereas 
in an average Ministry there is only one Secretary and the number of 
Additional Secretaries/Joint Secretaries attached to him are 2 or 3 in each 
Ministry, in the Railway Board because the Board comprises of S Mem-
bers (who are of the rank of Secretaries) the number of Additional Mem-
bers now Advisers) and Directors (equivalent to Joint Secretaries) is as 
many as 27 or so. The Committee expect the Railway Board to be orga-
nised on the basis Of a Board of Directors of corporate body where al-
though the Directors of the Board are high placed and highly paid execu-
ti~, the functional Directors /Executives are not so highly paid. The 
'Committee feel that this would a1!1O be in the interest of RaUways because 
then there will be quick decisions and the problems will recevie direct 
attention of the Members instead of passing through several levels. 

I 
Reply of die Gcwermaent 

, " The Railway Board has been constituted under a Resolution of Oov-
'Croment of India dated 18-02-190S and given statutory powers under the 
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Railway Board Act, 1905, read in conjunction with the Indian Railways. 
Act, 1890. The present set-up has been evolved through the years into 
a management-cum-technical organisation. The Railway Board has to 
perform certain statutory functions under the Indian Railway Act, 1890 
and ensure that the statutory provisions are carried out by the Railways. 

2. The Ministry of Railways (Railway Board) (perform dual functions-
one as a Ministry and, another, as an apex professional body controlling, 
coordinating and running of the Railways from the technical and adminis-
trative aspects. As a Mini~try, the Railway Board assists the Railway 
Minister in the discharge of his responsibilities, ensures inter-ministerial 
coordination, undertakes Hamon with the Planning Commission, Union 
Public Service Commission, the Central Vigilance Commission etc. The 
Railway Board formulates policies and programmes for planned Develop-
ment of Railways within the overall framework of the variou'S Five Year 
Plans. As a Ministry, it also appears and gives evidence before. various 
Parliamentary Committes, e.g. Public Accounts Committee, !Estimates Com~ 
mittee, Railway ConventiOn Committee. All business in the Railway 
Ministry, and as such in the Railway Board i'S disposed of by or under 
tbe direction of the Minister for Railways who is assisted bya Minister 
of State. 

3. As the Chief Executive Authority, the Railway Board keeps a watch 
on the implementation of its policies and programmes by the zonal RaD. 
ways and its Production Units etc. It prepares the Budget for receipft 
and expenditure for the Railways as a whole, makes purchases of certain 
important items of stores and equipment centrally, maintains a watch OD 
the operational performance of the individual zonal Railways, formulates 
a rationalised pattern of production in the varioO!! Production Units, pres-
cribes uniform conditions of service for the staff in consultation with the 
Ministries of Home Affairs and Finance and lays down policies towards 
establishing harmonious industrial relations, exercises budgetary and 
financial control over the zonal Railways and Production Units and aUo-
cate'S resources according to the priorities by the Board. Further, expen-
diture by each unit has also to be controlled within the indi'vidual budget 
aDotment and the matter has to be centrally coordinated and the ParUa-
ment approached for additional funds from time to time. These require-
a high level set up which is not necessary in a private firm organised. 011 
the pattern of a Board of Directors. It would not therefore be posSible 
to reorganise the existing organisational set up as suggested by the Com-
mittee. 

[Ministry of Rail~ay (Rly. Board) O.M. No. 79-B (RCq--.-.t23t. 
dt. 9-8-19791 
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COIDIIIeDts of tbe ColDllllttee 

Please see para 4S of Chapter I for Comments. 

NEW DELHI; 
April 24, 1981 

- ---
Vaisakha 4. 1903 (Saka) 

D.L.BAI1HA, 
Chairman" 

Railway Convention Committee 
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_ APPENDIX II 

(Vi'de Recommendation at Sl. No. 25, Chapter IV) 

Memorandum on action taken on the recommendations of the 
Departmental Committee on the strength of officers and stat! 
of the Railway Board. 

The Railway Convention Committee, 1977. in pans 3.53 to 3.58 
on pages 119-120 of their Report on "Delegation of Powers to General 
Managers, Organisation of Zonal R8ilways and Organisation of 
Board's Office" had recommended inter-alia as under: 

"The Committee would have ,ordinarily recommended that the 
question of reviewing critically the strength of the Officers 
and statT of the Railway Board should be taken up by a 
high-level Committee consisting of Senior Officers of the 
rank of Secretary to the Government in the Ministry of 
Railways, the Department of Personnel etc., but they find 
that despite the persiStant criticism in Parliament and 
elsewhere about the dis-proportionately large number of 
Officers and statT in the Railway Board hardly any worth· 
while ireduction has been effected in their numbers. The 
Committee, therefore. recommend that such a critical 
examination and review of the strength of Officers and 
statT in the Railway Board may be entrusted to an orga-
nisation independent of the Railway Board. This organisa-
tion may also include non-officials who are management 
experts and who have not been connected with the 
Railways." 

2. This recommendation of the RCC was carefully considered by 
the Ministry of Railways and in the first phase it was decided to 
constitute a Committee with the Economic Adviser of the Railway 
Board as Convenor and Director Efficiency Bureau and Director, 
Statistics and Economics as Members to study the problem in detail 
and review the strength of Officers and staff of the Railway Board 
taking 1951-52 as the base year. 

3. That Committee which submitted its report in May 1980 had 
made in all, 76 observations/recommendations of which, 33 were 
observations and 43 recommendations. So far as the 33 observations 
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are concerned, no action was called for. As regards 43 recommenda-
tions action has already been initiated in respect of all of them. 
Whereas, decision has since been taken in respect of 22 recommenda-
tions, the balance 21 are at various stages of consideration. 

4. The details of 22 recommendations decisions on which have 
already been taken, are furnished in the Statement attached. This 
Ministry's comments in .respect of each of them have also been 
indicated briefty against each. From the position indicated in the 
statement, it will be observed that of the 22 recommendations deci-
sions on whlch has already been taken, 6 recommendations vide 
S. NOil. 2, 3, 15, 16, 17 and 19 of the Statement have already been 
accepted in principle, and action, as considered necessary, will be 
initiated for their implementation. 

5. Of the remaining 16 recommendations, 6 recommendations ViM 
S. Nos. 1, 4, 18, 20, 21 & 22 have not been accepted for the reasons 
indicated against each. 

6. So far as the remaining 10 recommendations vide S. Nos. 5 to 
14 of the Statement are concerned, these pertain to the Directorates 
of Railway, Planning, Statistics and Eeonomics, Efficiency Bureau, 
Economic Advisers' Unit and Operational Research Cell. The obser-
vations of the Committee in their Report imply that there is somo 
element of duplication or overlapping in the functions of these 
Directorates. When these Directorates we.re created, they were 
assigned well-defined functions, but over a period of years, more 
and more functions were added to their duty-lists. Therefore, with 
the expansion of the activities of these Directorates, some element 
of overlapping in the functions of each of these Directorates appear 
to have developed. In view of the mutual interaction inevitably 
involved in the functioning of the various Directorates, some ap-
parent overlapping is unavoidable. However, it is a moot point 
whether there is an avoidable overlapping or duplication in work. 
Obviously, this needed a Study in depth so that the work of these 
Directorates could be rationalised to a greater extent. In view, how-
eVf>r. of the limited time available to it, as also in view of the scope 
of its terms of reference, the Committee. which was set up in the 
first phase as mentioned in para 2 above; could not undertake thf5 
Study in depth. Having due regard to the recommendations of the 
Committee as well as the nature of the functions assigned to these 
Directorates, this Ministry has decided, after a detailed examina-
tion. that such a study be best entrusted to ~n o,utside agency to 
make objective recommendations in this' regard. Acco~y, i~ has 
'be.en decided as a second phase in ~he ·illl.pletn~t.atio" ~~~~V~··C.'s 
31tLS-:-7. . .' .. , ~ . "':-.' 
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recommendation to entrust the study to the Indian In&titute of Publi 
Administration who have already been addressed in the matter. 

7. As regards the remaining 21 recommenda'tions decision on-
which is pending. necessary follow up action is being taken to-
finalise them as early as possible. 
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APPENDIX m 
Vide recommendation at S1. No. 19, Chapter IV 

MEMORANDUM 

Sub. Introduction of computerised Preight Operating System 4nc1 
Passenger Reservation System on the Indian Railways. 

The present position in regard to introduction of computerised 
Freight Operating System and Passenger Reservation Systems on the 
Indian Railways is briefly narrated below:-

Report of the Study Team 
The Report of the Study Team which visited U.K., U.S.A. and 

Canada was presented to the Railway Board, on 7-8-1979. The Re-
port was considered by the Railway Board in the 23rd Board meet-
ing held on 22-9'-1979. While it was agreed in pdnciple that the 
Indian Railways should computerise Freight Operation Control and 
Passenger Reservation Systems to handle the growing traffic, it was 
decided that the objectives to be achieved by computerisation. which 
should meet operational needs rather than customer service only. 
should be examined by a Steering Committee and submit its recom-
mendations. 

Steering Committee 
Accordingly, a Steering Committee was constituted, which after 

having a detailed examination of the proposals, submitted its Report 
in May. 1980. A summary of the recommendations of the Steering 
'Committee is enclosed. The recommendations made by the Steering 
Committee were accepted by the Railway Board in the 11 th Boord 
meeting held on 13-6-1980. 

Clearance of Department of Electronics 
The Report of the Study Team and the recommendations of the 

Steering Committee were sent to the Department of Electronics for 
their consideration and to decide further course of action to be 
adopted for introducing computerised Freight Operation Control and 
Passenger Reservation Systems on the Indian Railways. In the 
meanwhile, the Secretary. Department of Atomic Energy, made a 
suggestion to examine the feasibility of developing such real-time 
control systems by mobilising the indigenous resources and expertise 
available within the country. In this connection, a meetmg was 
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69 
held on 20-11",1980 between the Chairman, Railway Board, the Sec-
retary, Department of Electronics and the Secretary, Department of 
Atomic Energy, wherein it was broadly agreed to adopt the follow-
ing course of action:-

(a) A Working Group of Railway Officers would be set up to 
study the systems engineering aspects such as installation 
of computers, inter-connection with appropriate communi-
cation links, developing necessary hardware and software 
for integrated computer net-works, as also the implemen-
tation aspects, such as the duration of the programme of 
computerisation, the resources requirements and the phas-
ing and priorities. These studies will enable a clear.cut 
micro level plan being drawn up and to identify the vari· 
ous areas where asSistance may be required from diffe-
rent local and foreign agencies. 

(b) Outside experts, some of whom could be from the Depart-
ment of Electronics, Electronic Corporation of India 
(ECIL) and the Computer Maintenance Corpn. (CMC) , 
would be associated with the Working Group of the 
Railway omcers in carrying out the study. 

(c) Some aspects of computerising the operations functions 
could be taken up for a detailed study with the help of 
certain computer facilities which the ECIL may make 
available at Hyderabad. 

(d) For the present, efforts may be directed towards the study 
of computerising the assets maintenance in sheds. Carriage 
& Wagon Depots, etc. and 

(e) C.omputerisation Of passenger reservation needs to be 
studied in more detail. 

Working Groop 

Appointment of a suitable Working Group on the above lines is 
presently under process. 

Report of .,lce Steering Col'l'lmiltee on complderisation of Freight Operations 
Control and Passenger Reservations. 

Summary of RecommendMioas 
-------------------

S. No. Recommendation 
------------ - --- ----.. ----------- ------------

1. The Committee consider it imperative that computerised 
system of Operations Control and Passenger Reservation 
are established in the Indian Railways at the earliest. 



----- -- ". _._ .. _--------_._--_. __ ... _ .. __ ._---- -. --- -----.~.--

S. No. Recommendation 

2. A project-oriented approach is necessary to embark upon 
the schemes for cOJ)'lputerisation of Operations Contro] 
and Passenger Reservations. 

3. Two Schemes-Computerisation & Communication-should 
be processed in a closely coordionated manner so as to 
optimise investment and provide adequate built-in re-
serve and flexibility for consequent changes and expan-
slona. 

4:. It is desirable to have integrated information systems, 
using common data bases. 

5. While the computer system is being satisfactorily establ. 
ished, the need for continuing investments on rolling stock 
traffic facilities etc. will be inescapable and the planned 
investment should not, therefore, be reduced. 

6. Full benefits of computerisation in the area of Freight 
Operations Control cannot be realised unless (a) the entire 
Indian Railways network is fully covered and (b) sum· 
cient time has elapsed for the system to settle down and 
become fully operational. 

7. It is necessary that a master plan for a global integrated 
system, embracing the different functions to be compute~ 
ised, should be drawn up with a suggested phased imple-
mentation. 

8. It is necessary to have an Integrated Passenger Reserva-
tion System covering the entire Indian Railways network. 

9. In regard to the development of the computerised scheme 
for Freight Operations Control, the only feasible course 
would be to make use of one of the developed systeJ11! 
modified to suit local requirements. 

10. A small team of officers should be appointed immediatel, 
to make an in-depth study of the different computerised 
systems in use for Freight Operations Control on different 
Railways. 

11. The Department of Electronics may be associated with 
this study from the beginning. 
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S. No. Recommendation 
----------.--
12. After a decision is taken on the type of the system to be 

introduced on the Indian Railways, a Project Fonnulatfon 
Group should be set up to draw up the detailed project 

report for both Freight Operations Control and Passenger 
Reservation Systems. 

13. The need for the Indian Railways to own and maintain an 
independent telecommunication network becomes impera-
tive with the introduction of computerisation. 

14. Procurement of new computers in replacement of 1401s 
should be undertaken independently of the requirements 
of computers for Freight Operations Control and Passenger 
Reservations. 

15. Urgent steps should be taken to set up Systems Develo~ 
ment Groups in the various functional areas identified ID 
the Task Force Report. 



APPENDIX IV 

[Y" Para 6 or Introduction] 

AaalyaIa 01 tIae actioD taken by Govemment OIl the reCIOlDJIIeIldations contained in the 
Fourth Report of the Railway Convention Committee, 1977. 

I Total Dumber of recolDlDCDdatiODI 

II ~ which have been accepted by Govemmeoc (DiM 
...,...,mend·tiona at SL NOI. I,ll, 10-14, 18 and ll3) 

III 

Number 

PerUIItqe to total 

Room ID'CNIatioDs in ~t of whicb repIiea of Oovernment have DOt 
been IoCiICeJ*d by thO Oexnmittee (_ recomlllfllldationa at S. Nca. 
s-9o Ir17. Ig-Qll, ll4 uclllS) 

Number 

Pcra:n~ to total 

72 

9 

36% 
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